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Here, I would like to queote from an
article, “The Birth of a Movement

which appeared in India Today,

daled 31st Qctober, 1981. It says:

. “Till last fortnight, when it mads
a quiet and unceremonious debut in
India in the form of the Indian So-
ciety for the Right to Die, a newly-
. formed group of doctors, lawyers,
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educationists, members of Parlia-
ment and civil servants who are
opposed to the “futile prolongation
of dying".

MR. DEPUTY-SPEAKER: Mr. Daga,
I think you are going to conclude?—
No. Therefore, you will continue next
time.

18.00 hrs.

DISCUSSION RE. NEED TO RE-
ORIENT THE CREDIT POLICIES OF
THE NATIONALISED BANKS TO
EXTEND FINANCE TO THE VITAL
SECTOR OF AGRICULTURE,

SHRI UTTAM RATHOD (Hingoli):

I beg to raise a discussion on thza
need to reorient the credit policies
of the nationalizsed banks to extend
finance to the vital sector of agri-
culture on terms which are not more
exacting than those applicable to in-
dustry, which would make up for the
requisite financial resources lacking
all these years for this sector, and
which would provide gainful employ-
ment to an overwhelming majority
of our people.

Having heard the speech made by
Shri Mool Chand Daga I would not be
merciless to the Members in the House
as also to the Presiding Officer. 1 shail
be as brief as possible,

.India is essentially an agricultural
country., 1971 census shows that 69
per cent of our people live on agricul-
ture. You are aware that there was
a saying ‘*an Indian agriculturist is
born in debt and dies in debt' in
those days the money lenders used to
give him credit and in late twenties,
in this century, we have seen that ihe
credi{ co-operative societies have been
started for th= benefit ol the cultiva-
tors. The structure of the credit co-
operative societies is like this. The
Reserve Bank gives loan to the apex
bank in a particular Siale at the rate
of 4 per cent I muy he corrected by °
Shri Janardhana Peoojary later on if I



433 Re. Need to re-orient CHAITRA 26, 1904 (SAKA)

am wrong. Then this apex bank gives
loan to the District Co-operative Bank
by adding some more rate of interest.
Thig District Co-operative Bank gives
loan to society. The society also adds
its own overhead charges. Ultimately
the interest that was charged @ 4 %
by the Reserve Bank of India, that
goes to 13 per cent when loan is actu-
ally given to the cultivator. This credit
is not made available to the people
who more than 35 acres of land in
Maharashira. These agriculturists who
became member of the co-operative
societies had to deposit the share in
lthe society. That used lo be 20 per
cent or even above thal. I remember,
in Maharashira it went upto 45 per
cent. May I tell you, not a single nai
paisa is given by way of interest to
these peaple. D.C.B. is expected to
give dividend to the society on the
amouni which il receives {rom the so-
ciety as share money. Even this divi-
dend is hardly paid by the District
Co-operative Banks. [ would suggest,
at this stage, that share capital that is
coliected from the cultivators must be
treated as a fixed deposit amount and
they should be paid the same interest
as is received by the fixed depositors.

These banks used to pay crop loan
—medium, short term and long term.
QOf course, now they have restricted the
activity 1o short term loans and these
short term; loans are decided sometime
in the month of May. They are known
as crop loan. They give credit fo the
cultivators as per ratio fixed by the
D.CB. With this crop loan it is 1ot
possible for the agriculturists to .m-
prove his agriculture or o have yield
as much as he wants. Later on. in the
year 14864, the banks were nationalised.
Today, nearly 20 banks have been na-
tionalised. Most of the other banks
are also extending credit facilities to
the agriculturists. . But there is a snhag.
As far as the nationalised bhanks are
concerned, they are giving 33 per cent
of the credil to the priority sector
which includes not only agriculture
but also the small and cottage indus-
{ries and ofher things. So, ultimately,
-jt is hardly 20 or 25 per cent of the
-ecredit that is advanced by the nation-
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alised banks which is received by the
cultivators. The rate of interest that
is charged to them is something like
15 to 16 per cent. This interest,is col-
culated every 3 or 4 months and that
is added. 8o, it becomes a compoun:l
interest and it becomes very difficult
for the cuitivator to repay the loan as
such, I would say that when you give
the credit facilities to the cultivators,
the compound interest should not be
charged and that they should be asked
to pay only simple interest

The Researve Bank of India has
double standard as far as the loan giv-
ing policy is concerned, that is, through
the nationalised banks. [ will explain
the approach of the Reserve Bank of
India towards the rural sector as such.
In the case of industrial finance, ‘land’
is accepted as a unit of capital but in
the case of agricultural finance, it is
only an article of mortgage. In more
scientific terms, it can he said as fcl-
lows, that is, the Reserve Bank of India
has double standard in relation to the
credit siructure of Indian economy.
The industrial credit policy treats
‘land' as a unit of both capital as well
as wealth while the agricultura}l credit
policy treats it only as a unit of wealth.
‘Land’ ig an investible comodity in
industry but it is non-investible »ro-
perty in agriculture.

This is double standard. Suppose I
want to take some loan for the develop-
ment of agricuiture. I have to give a
collateral security or there should he
a third person who can give a guaran-
tee. In the case of an industrialist,
when he starts a unit with 75 per cent
bank loan or from other institutions
and also the land that is acquired from
the cultivator through the Government
at a concessional price under the land
Acquisition Act which this Govern-
ment has not so far amended, he gats
several facilities. But if I want to ask
for credif, T have to give a guarantee.
Suppose I have 15 acres of land. I ran-
not get more loan as I have to mort-
gage my other property for any loan
that I have to take for a particular
piece of land. Suppose I want to dig
a well and I require Rs. 40,000. 1 will
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get that loan. But I will have to mort-
gage my other lands or I will have
to ask the third party to stand as a
guarantee. And then subsequently, I
wiil not be able to get any more cre-
dit. An industrialist is not debarred
from this. He can say, “‘I have started
thig particular unit. So, for whatever
amount you have given, this particular
unit is mortgaged.” With that thing, he
can start another unit by investing 10
to 15 per cent more and taking a small
~ plot 6f land from the poor cultivator
through the Governmeant. He can start
another unit and that other property
is never mortgaged with the bank. Bui
in the case of agriculture, the ather
land is aldo mortgaged. And that is
how an agriculturist is always handi-
capped.

What is modernisation ultimately?
Modernisation today has become only
urbanisation of things. It means pro-
tecting the interest of urban people.
Today, we give 1oans for development
of land, for sinking of wells, for minat
irrigation, etc. But for all these things,
what we require is engineering machi-
nery. You give loan to a cultivator
for purchase of an electric pump, The
moment that amount is paid to the cul-
tivatir, the factory owner sells his
motor to him and gets the stock clear-
ed. So, ultimately, you are looking to
the interest of a particular industrialist
and not to the interest of cultivalors.
So, I would suggest if at all you want
to protect the interest of poor culliva-
tors who are feeding you, whose other
things are under your control, you give
them credit at subsidised rate of
interest.

That is the only way. Besides there,
you are giving all the facilities to the
industrialists. You give him 75 per
cent of loan. Then seed money is
there. Then levy of octroi, sales-tax,
income-tax and all other things are
waived.

But in the case of agriculturist they
say it is subsidy we have given. Ulti-
mately how much is the subsidy?
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MR. DEPUTY-SPEAKER: You have
left write-off which occurs in the end.

SHRI UTTAM RATHOD: I am com-
ing to that. So, this is the state of
affairs. I would like the Government
to give a very serious consideration to
this fact that ultimately you are pro-
tecting the interests of the industria-
lists and not agriculturists. You give
loan for tractors, for motor pumps,
for pipes and through these, vou pro-
tect the interests of the industrialists
and not so much the agriculturists
because the rate of interest to hoth of
them js the same.

So I would suggest that the rate of
interest to  the poor agriculturist
should be lessened. It should be more
so in the case of dry cultivators. You
know, of course, your State is highly
irrigated. You have finished major
and medium schemes. Almost 50 per
cent of the wells are in Tamilnadu.
So you will not be able to understand
that, But t{hose people who come
from dry areas....

SHRI C. T. DHANDAPANI (Polla-
chi): For your kind information, we
have to dig 300" in our area to get
water.

SHR] UTTAM RATHOD. We are
dependent on rains and rains, you
know, like all politicians, are whim-
sical. So, we have to face that. No-
hody has thought about it.

What I say is “Why don't vou give
some concession in rate of interest to
these dry cultivators?”

It is all right if you give to a man
who is having irrigation facilities, pro-
vide him irrigation facilities and other
facilities.

But to a cultivator or a cultivator
who js having dry farm, you must give
concessional rate. This is my request.

Then indutries. If it becomes sick,
of course, it can be managed. Then
the repaying can also be delayed.
That does not happen in the case of
cultivators.



Re. Need tn re-orient

4 37

It is always the Revenue Authorities
who bhave to certify the drought condi-
tions are prevailing, scarcity condi-
tions are prevailing. I have been a

J Minister of Revenue and I know how

'7: on parity with the industrialists

difficult it is to convince a Collector
because he has to stop everything and
he has to divert energy to scarcity
areas. So, it is very difficult to get
anything. Unless you declare it as a
scarcity area, it is not possible for the
banks to stop the recovery.

But in case of industries, he can
manage with the officials and get re-

» payment delayed by six months or

even for a year or so.

So I would suggest that in the case
of cultivators, they should be brougzht
con-
cerned because the cultivators are the
people who are feeding all that the
100 per cent of the country's popula-
tion.

How much have you increased on
wheat loan last year? Only Rs. 12/-
On cotton, you are relutant to say
anything inspite of the assurance given
by Shri Pranab Mukherjee, who is
absent today. Last year, Shri Pranab
Mukherjee said that he would defi-
nitely consider about guaranteed price
of cotton crap.

Shri Pranab Mukherjee has for-
gotten about it. All these things are
there.

Ultimately you are killing the culti-

vator. You are developing the indus-
try at the cost of the cultivator.

Through you I would request the
Government that when you give credit
facilities to the cultivators, give them
at concessional rate ang also the
priority sectors’ share should be in-

creased from 33 per cent, Of course,

you have decided to increase it by 40
per cent by 1958. Increase it to 60 per
cent. Ultimately for development of
agricuture, they are dependent on the
, engineering goods. So they will be
purchasing from the industrialists
only. So, I would suggest that let the

-
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share be increased. Let the rate of
interest be decreased and make the
procedure simpler.

The other day I wanted to take loan
from State Bank of India in my
village. They said. “Allright; we are
prepared to give, but deposit your
share and get us all the No-Due- Certi-

ficates”. And how many certificates
have we to give! We have to go to
the patwari who is also known &s

Talati, we haveto go to the Tehsildar,
we have to go to the cooperative bank,
we have to go to the Land Develop-
ment Bank and to so many other peo-
ple and collect all these things. Why?
Don’t you have faith in the agricul-
turist who is protecting you, who is
feeding you? Why are you so much
against him? In the case of indus-
trialists, most of the banks have waiv-
ed several cromgs of rupees; the
amounts are written off. But when it
comes to cultivators, our Government
also becomes very conservative. 1t
becomes very difficult to understand
why Government behaves in this way.

Lastly, I would say that the culti-
vators, the farmers, require a special
treatment from the Government. It
is seen that, in the Sixth Plan, we have
thought of having more gober-gas
plants. Last time we had only one
lakh and add gober-gas plants in the
country. This time we are trying to
increase the number. We are also
trying to have maoare {ertilisers. Do
you know-you must have been an agri-
culturist, Sir, I do not know-that by
adding more fertilisers without green
manure, you actually defertilise? TUn-
less you have compost manure or
green manure, the fertility of the land
cannot be increased. I would say that
you should give more emphasis on
gober-gas plants and other things and
not only on engineering goods while
giving credit.

About the cooperative sector, try to
do something. The Reserve Bank
gives all right. We are happy to pay
at that rate, But why this apex bank,
district bank and all that? By that,
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you are killing us unnecessarily. Make
it five per cent; we do not mind pay-
ing. But give it directly to the socie-
ties through the collector or some
other agency. The audit charges ara
to be borne by the culfivators. The
overhead charges in respact of apex
and district banks are to be borne hy
the cultivators. Do you know how the
Directors live? They live much better
than any of the Members of Parlia-
ment.

What I would suggest is this. Try
to do away with such things which
will hinder the progress of the pour
cultivators and introduce such things
which will bring them on par with in-
dustrialists. Do away with all those
things which make them give colla-
teral security or third-persen guaran-
tors while taking credit.

These are some of the suggeslions
I have tried to give. I should not tax
my friends who are here any more.

Otherwise, they will also run awav.

MR. DEPUTY-SPEAKER : Shri
Satyasadhap Chakraborty.

Every hon. Member will take ten
minutes.

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): I will finish
within ten minutes

Mr. Deputy-Speaker, Sir, at the
very outset I would liketo congratu-
late Shri Uttam Rathod for injtiating
discussion on this subject which is of
supreme importance for our rural
people. Naturally he has very cor-
rectly pointed to one of the main pro-
blems of our agriculture, that is se-
curing loans' at a very cheap rate of
interest, My hon. Ifriend has already
spoken. Now, what gre the problems
of agriculture jn India? Tomy mind,
first of 3ll, there is the question of
land reforms. The second problem is
of irrigation. The third is the pro-
blem ©f improvement in the sysiem
of farming so that the per-acre yield
may Tise_ .
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One of the factorg that have ar-
rested the growth of agriculture, apart
from the question of land reforms, is
the gavailability of loans. As he has
rightly pointed out, it is said of Indian
peasant{ that he is born in debt, he
lives in debt and he dies in debt. Pre-
viously the Mahajans or the village
sharks uysed to exploit the farmers,
particularly the marginal, the small
and the middle farmers mercilessly
and it was expected after the nationale
isation of the banks that since Lhe
banks have now come under State con-
trol, millions and milliong of farmers
smgall farmers and marginal farmers
may now expect to get loans from the
banks on easier terms so that they
can utilise these loans for their input.
for their capital requirements and for
other purposes. But, unfortunately,
our experience has disappointed us.
If you carefully go through the re-
cords as to who are the recipients of
the loans through these natiohalised
banks, you will see that in the villages
as a matter of rule, it i lhe hig land-
lords who are in a position to provide
the so-called-security and fulfil and the
conditions that are laid down by the
banks who get zll the facilities from
these nationalised banks and persons
who need most and who are ai the
mercy of the village Mahajansg do not
get loans from the banks,

You will find in the 20 point prog-
ramme it is said that these poor pea-
sants the poor _armers, the marginal
farmers should get loans, But when
they apply for loans you find either
for technical reasong or hecause of the
fact that they are so poor and they
cannot satisfy all the requirements of
the benks, they do not get loans, As
was pointed out by my friend, poughly
20 per cent of the loans goes to the
rural sector and also out of that the
small farmers, the poor farmerg are
almost denied loans. '

I would like to point out—and the
hon, Minister {g here—that only the
other day our Finance Minister, Mr.
Pranab Mukherjee was telling the bank
officers and the bank management,
‘You should be strictly guided py the

»
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financial rules and you should not suc-
cumb to local presure or politjcal pre-
sure’”. What does it mean? It menas
that the panks have no social function
- and it should only be conducted on
financial principles. It is strange that
you declared in you 20 point program-
me here ig the policy of the Govern-
ment that you give loang to these peo-
ple on easy terms so thay they ean
utilise this money to increase the
produclion you say this is the year of
productivity but your Finance Minis-
ter goes and tells the bank manage-
ment, tells the Reserve Bank tells
the management of the nationalised
banks, ‘Don’t succumb to local pres-
sure or political pressure’ It means
what? What is the local pressure?

Y What is the political pressure ° 1t
is the pressure of the local people
under which you grant loans. Then,
you say that they should go strictly
by financial rules. What are those
financial rules —security? That is the
paradex you find here. The poor peo-
Ple cannot afford to give you the sec-
urity who just require loan. And be-
cause of their inability to give secu-
rity, vou are not going to give these
farmers the loans. May, I here ask
you a question ? There are roughlv
24,000 sick units-—small, medium and
big. Do you deny the loans to these
industries? How many crores of

rupees are put . in  these sick
industries by these financial jn-
stitutions ? When the question of

granting loans to the farmers comes,
the small farmer, marginal farmers,
who depend on the bank loans, you
are just pushing them {to the money-
lenders who charge them hundred per
eent interest on loans. You all know
that. It may be even more than that.

What is your policy ? You say in
Parliament that you have a 20-Point
Programme. You want to make the
availability of loang fo these people
easy. But, then, when you implement
that’ -you just push these people to the
money-lenders who mercilessly exploit
them. What exactly is your policy

* now? Do you want to say one thing
in Parliament in your programme just
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to mislead the people or do you sin-
cerely mean what you say here? If
you gincerely mean it then why your
Ministers are saying something else
about what you declare in your prog-
ramme ? For example we asked a
qguestion to Pranab Babu—unfortunate-
ly, he is not here—our Finance Minis-
ter. OQur Chief Minisler, with all sin-
cerity, said that he did not ggree with
many of the things j5 the Sixth Plan.
He 3lso said that there is a 36 Point
Programme, So far as anything which
goes to serve the inlerests of the peo-
ple is concerned, he sajd that he
would implement {hem. Also  he
pointed out that in West Bengal we
are sincerely trying to make loans
available to the poor farmers put the
nationalised banks’ policies are a stum-
bling block, What are you going to
do about that he was ysked. Why is
1t that they are not getting loans.
That ijs because of thig fact that the
financial institutions, whatever you
may say are for the big land-
lords? They are for the people
who have money, They are
going to give loans only to
them. That is why 1 want the Minis-
ier to clarify this point ag to what
exactly is his poilicy; how are x¥ou
going to implement it ? Are you go-
ing to tell the Reserve Bank znd the
nationalised Banks that they should
change their rules? Because the
rules are created for men, and, when
they are an impediment in the way
of jmplementing your programme,
you should tell them to change the
rules so as to make more flexible
so that, in the villages, the poor
people depend on these nationalised
banks and 'not on the tradjtional
moneylenders wao suck the  blood
of the Indian peasants, so that they
can no longer suck the blood of the
Indian peasants.

That is why I would ask the Minis-
ter here to explain clearly the policy
of the ‘Government snd the steps that
you will take to implement many of
your good programmes. They may
prove to be disastroug pecause of bad

i planning and its bad implementation.

If you say that you are honest to your
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policy, then, you tell us what concrete
steps you are going to adopt to see
that your own programme succeeds?

Not only that I would also like all the
Members to realise what is happening
in Indian agriculture. Time without
number we have emphasised . that
without radical land reforms and with
out increasing the purchasing power
of the millions of our people you can-
not re-vitalise our industry, Industry
and agriculture depend on one an-
other. Thig is the pasic reason for our
agricultural backwardness in most of
the sreas. Youy talk of our agricultu-
ral production. It is due to green re-
volution but this green revolution is
confined only to Haryana, Punjab and
western U.P. See what is the per acre
yield of rice in many parts of the
country, You talk about record pro-
cduction but what about consumption.
Is the per capita consumption going
up or going down? I leave it to you
to verify it,

Now, I would request the hon. Minis
ter to gnswer this question which was
raised in the National Development
Council meeting by our Chief Minister
Shri Jyoti Basu that the poor farmers
are not getting loans from nalionalised
banks bhecause of the rules, I once
again want to emphasise that Shri
Pranab Mukherjee has said not to
grant loans -because of pressure and
stick to financial rules. What do you
actually mean by it? Are you going
to deny loans to poor peasants by
sticking to this principlé ? Further
are you going to change the rules and
make them more flexible so that the
most needy can get the help from the
State Bank ?

PROF. N. g. RANGA (Guntur)
Mr. Deputy-Speaker Sir, first of jll
I wish to congratulate Mr, Rathod for
having brought this matter so promi-
nently before the House. It would
have been very much more helpful if
the hon. Finance Minister had found
it possible to be present and given
an authoritative statement on behalf
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of the Government zs to the policy of
the Government in regard to these
points which have peen raised. I hope
my hon. friend the Deputy Minister
had been informed by the Finance
Minister and he would be able to tell
ug about the policy of the Government.
Even if Government cannot make a
complete statement now, I trust, Go-
vernment would take into serjous con-
sideration the points that have heen
made and that would be made by
other Members during the course of
thig debate and then formulafe their
policy in such a way that it would be
in conformity with the 20-point prog-
ramme and it would be conducive to
the progress of our small, marginal
and medium scale farmers.

Sir, I would like to make two or
three points. First ig that the agricul-
turists have to be advanced credit at a
rate of interest which is much lower
than the rate of interest at which me-
dium scale industries are being advan-
ced loans not to speak of the bigger in-
dustries, Secondly, a distinction has
to be made between the delta peasantsg
who are dependant on assured and
protected irrigation and the dry farm-
ing peasants... or ryot or kisan be-
cause their cultivation is very much
more risky and very much more ex-
posed to the vicissitudes of the sea-
sons. Secondly, for the collection of
the repayments the State Governments
and the Central Government will have
to agree among themselveg as to the
sharing of whatever loss might be
there. When loss comes to be incur-
red, whenever a State Government
declares any particular area as an
area prone to drought and seasonal
upsets either the rate of interest has
to. be completely written off or the re-
payments have to be delayed, Affer
first writing off thig interest, the loss
has got to be ascertained and in some
cases asyou yourself has suggested.
Mr. Deputy Speaker, fhrough your ex-
perience, the deht as a whole has got
to be written off in certain circum-
stances. And, during such seasons,
in such areas, whatever loss might
have to be incurred by the Govern-
ment has got to be shared petween .
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the Central Government and the State
Governments. Having gaid that, what
is the kind of security that can be
asked for from the marginal farmers?
There is nothing at all except the
erop to come. That crop is depend-
dent upon the geasons. And Govern-
ment must be prepared to go into
sharing with the farmer himself.
There may be som loss that might
have to be incurred when the season,
fails, when rajns fail or floods overtake
them and that crop fajls. Therefore,
the farmers are not at all able to re-
pay. Now these facts have got tog be

taken into serious consideration
because otherwise it would not be
possible for the banks to advance

credit fo the marginal farmers, I do
not wish to find fault with my friend
Shri Pranab Mukherjee for advising
the banks to follow strictly their rules.
But I do agree with Shri Satyasadhan
Chakraborty ji when he suggested that
the rules have to be changed. Indeed
rules have come to be changed several
times during the last 10 or 12 years.
They are being changed continuously
in favour of farmers. But not enough
is being done. Much more has got to
be done, in regard to the amendment
of the rules. I cannot find fault with
the Minister when he has asked them
to follow sound banking policies. The
policy has got to be laid down by the
Government. It is in regard to such
policieg that the 20 point programme
is there as a standard. We would
like the Government to examine all
these things in the light of the experi-
ence of the farmers and the 29 point
programme.

In Tamil Nadu quite a large number
of our kisan friends are offering them-
selves to be put into jail; they have
asked for it; they are going to jails.
I congratulate them. But what is
their demand? Their demand is that
the arrears of electricity rate should be
written off. Now, other farmers might
also demand that on occasions, irriga-
tion dues and land revenue dues should
be written off whenever crops fail.
The farmers are not in a position to

‘v pay the dues, so Government must be

*
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prepared to come forward and write
them off. Banks advancing mcney
should be given proper instructions so
that they can meet a portion of the
loss from out of their risk allowance.
That problem has got to be studied. It
is for the Government to examine how
much of profits these banks are xeep-
ing out of that, what proportion should
be set aside. I think they have done
it; they are doing it; even now they
shouid set aside something towards
meeting such riskg and out of that sum,
these allowances have got to be made
whenever the precedure of writing off
loans has got to be followed by the
banks. In these cases it is for the
Government to give directions to the
banks. In regard to the Central banks
the question of other security comes
in. I would like the Government to
consider very seriously the suggestion
made by Mr, Rathod that the kind of
liabjlity that our farmers are obliged
to suffer from has got to be removed.
Whenever any loan is given, why
should the whole of his property be
treated as security for this loan? Why
shoulg it not be only that much of his
property or land which is enough to
cover this particular loan that is given
to him be accepted? Why should not
that alone be accepted as security so
that the farmer would be able 10 bor-
row sums for other purposes, cither
temporary or for long-term purposes,
on the security of the other lands? That
has got to be examined. That kind of
a concession is being made in regard
to industrialists, in regard to business
people and in regard to the commer-
cial and professional people. Why
should not the same facility be given
to agriculturists also? In this manner,
in an understanding and sympathetic
manner, in great detail and in great
depth Government hag got to examine
these various means of our farmers
and help them to obtain the maximum
possible credijt accommodation from
the banks and gain freedom for them
from the ordinary money lenders.

Lastly, my friend has made a very
good suggestion that today there are
too many intermediaries between the
Reserve Bank and the village bank. In
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between you have got the State Bank,
you have got the District Bank and
all these people go on adding to the
rate of interest with the result that
although the Reserve Bank of India
advances credit for rural development
at 2 per cent or 3 per cent or 4 per
cent—I do not know the latest rate—at
highly concessional rate, by the time
the ordinary peasant comes to borrow
this money, it comes to between i1
per cent and 15 per «c¢ent. This is
atrocious, and a quick decision will
have fo be taken to eliminate as many
of thees intermediaries ag possthla.
Indeed, an effort was madg and it is
not being followed unfortunateiy to
establish what are known as the rural
banks so that the district banks need
not be there and the rural bank is ex-
pected to advance credit at much lower
interest, but not enough of these rural
banks have been organised. There is
need for increasing their number.

Then, finally, the question of land
development comes in. Indeed, in this
country ilhe biggest industry is agri-
culture and the bigpest employment
yvielding source is agricuifure and yet.
it is the one way of iile which is
being stalled for criticism and it is a
big thing and it is a very salutary
change that has taken place after the
nationalisation of banks has beeon
achieved in shifting as much of credil
as possible away from industries and
commerce fowards rural induslries,
and rural needs and agriculture. It
has come to 33 per cent. My hon.
friend has suggested that it should be
66 per cent. I do not think it is an
exaggerated suggestion or an impruacti-
cal Suggestion or an unreal suggestion
but the Government cannot be expect-
ed straightway to jump from 33 per
cent to 66 per cent. A particular effort
has got to be made by the Government
here as well as at the State level to
reach up to that 66 per cent, if rot by
the end of this particular Plan, at least
by the end of the next Plan, so that
agriculture also will come to feel free,
as free as industry does and commerce
does in regard to credit. Credit must
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be made to flow more easily, more
freely and more honourably and more
economically into agriculture and inio
rural industries.
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In rural areas deposits increased from
Rs. 145 crores to Rs. 3,960 crores.
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The outstanding amount in March 1980
was Rs. 8,269 crores; and in March
1981 it was Rs., 9,984 crores.
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T H T A A F A
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MR. DEPUTY-SPEAKER: Shri
Dhandapani.

SHRI C, T. DHANDAPANTI (Polla-
chi): Mr, Deputy—Speaker, there was
a time when this banking industry
was in the handg of very few pcople,
parijcularly monopolists and the capi-
taljsts, That was the reason why this
very same Government took 3 decision

to nationalise important banks in
1969,

-

I must say that since 1969 ihis
banking indusiry has been marching-
forward. DBefore that, people used
to call the big five banks as ‘the big
five’. They were-—the Punjab Na-

" tjonal Bank the Bank of Baroda, the

Bank of India, the Central Bank and
the United Commercial Bank. These
five banks had about 55 Directors.
55 directors were controlling more
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than 850 financial institution. All
the funds deposited by the people in
these five banks, were diverted to
these 850 financial jnstitutions owned
by 55 directors, That was the reason
why Mrs, Gandhi thought of taking
over these five banks jincluding nine
others® In those days, these five banks
had the authorised capita]l of Rs. 19
crores whereas they were holding the
deposit of Rs. 400 crores. This money
was utilised illegally by these direc-
tors, the capitalists.

The discussion today is not about
the policy of the Government but

'~ about the functioning of the banking

industry. The Government is wedded
to the socialist idea and upliftment of
weaker sections, particularly in the
rural areas. Therefore, I must confine
myself to the functioning of the bank-
ing industry,

As far as the activities of the banks
after natjonalisation, particularly ijn
rural areas, are concerned, of course,
the directives are given by the Re-
serve Bank. The Government does
pot come in the way of the normal
functioning of the Reserve Bank and
other banking industries. But it de-
pends upon the person who is at the
belm of affairs. That is most impor-
tant. As far as rural agreas are con-
cerned, the rural people give more
deposifs And the deposits given by
the rural people the farmers are mnot
given to the people who are living in
rural areas. Those deposits are being
advanced to major industries and
other trading activities. Particularly,
there are being advanced against
foodgrajns and other food articles.

Some of the banks do not follow
strictly the principles evolved by trfe
Reserve Bank and they take their
own decisions. They give advance to
particular areas. This money lending
procest is being done completely by
the banks.
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My friend has talked about the pri-
mary credit societies and multi-pur-
pose agricultural societies. "Of course,
the farmers find it difficult to get loans
from agricultural credit societies
more responsibility than the Govern-
because they have to repay it in
a particular period. If they default
in repayment, the societies’ apex
bodies are answerable to the Reserve
Bank. When it iss not repaid, the
RBI blackljsts that partjcular State or
bank and then they are not eligible
for future loan. Therefore, RBI is an
important institution  which has got
more responsibility them. the Govern-

-ment to evolve z policy and to see

whether the farmers, when they are
in crisis, could repay the loans which
they have taken from the credit socie-
ty or they must be given some relief,
This should be examined by RBI. So,
the Government should consult the
RBI in thig matter. I do not want to go
dit policy. I have contacted many
bank officials, because I know many
of them. The banking industry has
many problems,

MR. DEPUTY-SPEAKER: You have
yourself been a bank official.

SHRI C. T. DHANDAPANI: Yes, T
was in the banking service,

Professor Chakraborty has stated
that the Finance Minister has given
instructions to the banks to stick ta
discipline in the lending policy. I do
not know whether those directives have
gone or not. In any case, the attitude
differs from bank to bank, and that
dependg on the manager, more than on
the policy of the Government. For
instance, Government have directed
the banks that 40 per cent of the de-
posits and advances should »ne ear-
marked to the priority sector. Those
bank managers, who have some in-
terest in social welfare and uplift of
the weaker sections, take risk and
advance money to these sections, But
some other bank managers, who come
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from the higher strata of society, who .

are against the policies of the Govern-
ment, they tell the farmers and the
poorer sections of the people that they
are helpless, because the Governmen:
have issued directives not to give loansg
to them.

I will give you a small exampie. In
Udumalpet, which is a small town, I
went to the Manager of the Canara
Bank for advance to the poorer sec-
tions. He said that Government have
issued instructions not to give loans to
anybody, be it against IRDP matching
loan or anything else. Then I ap-
proached the Manager of the State
Bank of India in the same town. He
was very kind and he agreed to give
loans to the cobblers and cart rullers
to the extent of 100 per cent, ranging
from Re. 1,000 to 3,000. This shows
that it dlepends more on the person in
charge of the branch of the bank than
on the policies of the Government.

Shri Poojary has a very difficult task
before him of rationalising the func-
tioning of the banking industry and
revitalising it, wherever necessary.

Prof. Chakraborty said that some of
the banks prefer to give loans {o big
people rather than to the farmers or
harijans. The bank manager feels that
if he gives loans to 100 needy people
in the rural areas, it will be difficult to
recover the money from them and so
he will be in trouble. On the other
hand, if he gives the entire loan to one
big industrialist, there will be no pro-
blem so far as its recovery is concern-
ed. So, many of the bank managers
do not want to take risk. Therefore,
I would request the Finance Minister
to see that the right type of officers are
posted in the rural branches. So far
as the city branches are concerned, you
can post anybody you like. Whether
it is a small person or a big person,
whether they receive good reception or
bad, the city branches will function
without difficulty. But, so far as the
rural branches are concerned, they re-
quire the right type of people to man
them.
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In many places the branches com-
plain that they do not have sufficient
manpower. If this is true, it ghould
be looked into. Then, some officers
complain that they have no trandport
complain that they have no transport
facilities to go to the interior areas
assess the properties of the farmers
and to ensure repayment. This may
be considered. -

Coming to administration, the bank-
ing procedure is very cumbersome and
rigid.

MR. DEPUTY-SPEAKER: That is
why you have left it.

SHR] C. T. DHANDAPANI: It is
very rigid. They never apply their
mind to the present circumstances.
They think of their old traditions. For
example, The State Bank of India was
once the Imperial Bank. At that time
they had some code. Till now they
are following it, there is no change &t
all. Therefore, I would say that the
banking industry, I mean, all the
branches of banks must have a com-
mon code, common procedure, to sim-
plify the things so that we can save
the time of the banks.

Ags far ag the advances are concern-
ed, I may say that these advances are
being given to the farmers as well as
others, I have already stated ‘that
there were about 55 Directors in those
days who were holding the reins of
yeconomy of the  banking industry.
Actually, I want the abolition of the
domination, that monopolistic position.
Now all the Managing Directors of
banks are holding the reins. They
make advanceg according to their de-
sire. They never consider about the
needs of the clients. Therefore, I
would request the Minister to see that
these defects in the system be remov-
ed. On the contrary, the Government
should take action against the top offi-
cials who are acting in a biased
manner. I know of one case from
Madras. One Executive Director of a
bank—1] also wrote a letter to WMr.
Pranab Mukherjee day before yester-

+ day in this connection—wanted his cwn

cousin to be appointed in a particular:
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company. The company was enjoying
facilitieg of advances from that parti-
cular hank. The Company executive
said, ‘I do not need any consultanis
from outside’. Immediately the Execu-
tive Director stopped the faciliiies, an
advanct of Rs. 22 lakhs, against the
principle or policy of the bank. First
the bank agreed to open a letter of
credit on documents of agceptancd.
After this affair, the very same bank,
the very same Executive Director,
says, ‘I will not honour my word, I
wil]l not accept documents of .acceptan-
ce, you have to pay the mon€y, you
must honour the document of payment’.
It is against the principles and norms
of the bank and people will naturally
lose faith in the banking industry. If
such a case is brought to your notice,
you must examine the case as to
whether that is true or not. If il iIs
true, you must book that officer. This
in any humble reguest to you.

Before I conciude, I would lke fo
say one more thing about the rate of
interest about which Ranga Ji has also
stated. The Reserve Bank charges
only 5 per cent or even below 5 per
cent, whereas in many cases, the
priority sector has to give more than
12 per cent of interest to the hanks.
‘Why is there such a large gap bet-
ween the Reserve Bank rate and {hat
of the nationalised banks? This gap
can be reduced.

Now, in the name of credit sauceze,
it is said that loans given against the
jewellery can be stopped. 1 do not
know whether the Ministry or the Re-
serve Bank of India issued ins{rus-
tions, but the banks say that the Minis-
try hag issued the instructions. I woull
like to have a categorical reply from
the Minister whether he has issued in-
structions to the banks not fo give
loans against the jewellery. If so, will
it not affect the farmers who are suf-
fering for want of funds? If not, you
must gire a categorical assurance that
banks ar1e allowed to give loang against
jewellery to the small and marginal
farmers. '
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Before I conclude, I would like to
say one important thing. My prede-
cessor who has spoken just mow has
also stated this.

As far as the banks are concerned,
the bank people say that they have no
powers to prosecute the defaulters.
They have to file a case and wait for
many years. Many industrialists grab
or swallow the bank funds. In that
connection a separate legislation should
be brought so as fo prosecute the de-
fzulters.

PROF. N. G. RANGA (Guntur): How
€an you prosecute?

MR. DEPUTY-SPEAKER: Professor
is a person with a soft heart. Hc may
not like.

SHRI C. T. DHANDAPANI: Thuat is
the reason they are not lending money
to anybody. They have after al} to
repay the money. Bank is not a chari-
iable institution. It is a commercial
institution. Money has to be ropaid.

All over the world ithe Regional
Banks are successful in lending the
money to the poor sections. We must
also have the repgional banks. Or these
26 nationalised banks can be re-group-
od sector-wise je, small scale sector,

agriculture sector banks, etc., so that

there may not be any overlapping or
duplication of work.

I once again reguest the hon. Minis-
ter to see that these anomalies which
are now eroding the principal should
be removed immediately. I must also
thank Shri Uttam Rathod for having
brought this discussion and I support
this.

SHRI R. S. SPARROW (Jullundur):
On different occasions 1 have been
talking on this subject previously on
the floor of the House. 1 will now
touch upon the policy that effecis this
rather important subject. To start
with, T think, we all have %o accept
the fact that agriculture to-day has
taken the §hape of industry and it has
to be so. With the growing needs of the
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population and as things are happening

around the world, more of know-how

and so on and so forth, it is quite clear
that it is now to be termed as an
industry. You can give it any name—
agro-industry or any name,

I had an oppertunity of wisiling
Japan at one time and I must say as a
small farmer, it is very attractive to
see the manner in which this small
farmer would turn the soils about and
produce so much, It is not jn one's
imginatjon too how much through in-
tensive cultivation they produce the
output. Now, I see in Punjab and in
some other areag also similacly things
are happening. So, it is the small and
marginal farmer who is going to be
the back bone {o meet the food and
other such requirements of commeodi-
ties in India. If that be the case, then
analytically thinking, we have to con-
verge and focus our attention on to
this particular section of the society
i.e, small and marginal farmer. I kuow
in my own area some farmers o7l cne
acre of land are doing such intensive
cultivation and producing for instance
in one three month season potatoes.
You call it thal way—three months
season potato 1o the tune of about 125
quintals that is through the dent of
hard work and also io understand as
to how to feed it. With of course
money and other means that you have
to produce, to bring out, so much of
output. That would mean what? If
you want to run some kind of an in-
dustry, what does it mean? You have
to feed it with new methods, new
means, as also money, And we are
talking about money today. That is
about what help the bhanks can give.

At one time, I had the opportunity
and the privilege to discuss this sub-
ject, about 8 to 10 years ago. at the
highest level at the time when the
banks never came to feeding the small-
scale farmer at all. They never touch-
ed him. So, the discussion brought outl
some good resulls. I am very glad to
see that things have started raoving
in that direction. But the difficulties
are there and I will very briefly sum
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them up so that it may be to the ac-
vantage of our Finance Minister to
give us help in that manner.

The first point that I want to bring
to your kind attention is abeout the
method of advancing loang and the
method of recovery. That is where the
whole trouble starts. My hon. friend,
a very senior member, Prof. Ranga hnas
already said about it. Lending of ioan
or giving of loan is no problem pro-
vided you get it back. That is where
the difficulty starts. A, farmer basic-
ally is not used to paying back be-
cause, very frankly speaking, he is not
a businessman; he is not a shop-
keeper who knows how to take and
give back the money or to move the
money around. He has his own way
of life since generations past. Now,
since he has become or he is on the
way of becoming an industry man on
the agricultural side of it, he has
started understanding the game of
taking money and then paying back.
This is the stage. In that, we have to
propel the idea to his advantage and
to everybody’'s advantage.

How do we do it is the question,
give the money and take back as hest
as you can. But ecan the Governtent
coordinate with the States to work out
a formula as to how to get the maney
back? In that, I have a couple of re-
commendations to make. The first
recommendation is that it should be
tied with the turn-over of the crop,
that is, seasonal money, “I give you
Rs. 2000 or Rs. 3000 for fertiiiser, for
this or for that, and for what have
you, but you will pay back at the time
of ripening of the crop.” Then, ‘here
should be some agency working for
that. The farmer never minds giving
a portion of the crop at the time of
harvesting, There should be some
agency to do so. There may have to
be a passbook. I remember, when I
was going to institute it in Punjab,
everybody was happy. Still, we may
have to do that. There should he some
kind of a simple passbook, as you have
a postal passhook. You tell the f~rmer
“You have taken the money and you
sign it.” The bank officer also signs
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it. You make him understand that at
such and such time, you have to repay.
Who ig to collect it? Wi]ll the Revenue
Department help in collecting the
money or will the banks work out
some kind of a scheme? You give the
bank an extra officer. You have bank
collectors; thousands of bank collec-
tors are there. Those bank collectors
may have to be given this particular
duty so that they could help in realis-
ing or recovering the money.. But I
leave it to you. It is not the time for
me to give all the details about it. This
has to be looked into.

Another thing that I want to bring
to your kind attention is about the risk
in recovery depending on the catas-
trophe or any calamity that may have
taken place, as Prof. Ranga pvinted
out in passing. Yes, calamities do
occur—hailstorm, floods and all that—
and the poor little farmer is down the
drain. How do we overcome that?
Some indication has already been given
by Prof. Ranga. Some of the portion
of his payment back, may have to be
kept in reserve, one small portion, so
that he also later on contributes to the
catastrophe or calamity as a esulf.

Added to that, there may have to be
something from the bank side of it to
cover the calamity part of it.

Thirdly, as is usually done, the Gov-
ernment in all States out of their own
Budgetary funds gives special aid when
there is a calamity and, if that be the
case, all the three agenciep work and
sometimes a cushion is maintained
with which you overcome the difficulty
that the poor chap is suffering tempo-
rarily because of that established

calamity.

That is point No. 2 in this for the
risk part of it.

Many of us have talked about the
interest part of it. It is a sore point,
very frankly speaking. It is a sore
point indeed that from the RBI, the
interest moves out at about 5 per cent
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and then at the end realisationg side
of it it happens to be about 10 per
cent or 12 per cent, in my State it is
up to 14 per cent or 15 per cent. It
is correct. This 10 per cent gap is
much or too much. But in society it
is not called usury. We can call it
by any other name. But it is so much
of a gap. I did my Economics also.
Many of us are Economics Degree hol-
ders. We have some experience. But
I feel quite confused about what is all
this which is going on. How can you
overcome this difficulty? You may have
to rack your thinking on that cne
point. 1t is a very particular point. As
somebody suggested ‘Cut out the
mjddle-man all the way dowh.” Why
cannot we have some other method of
dealing with the difficulty? Can't we
move out to work temporarily some
Inspectors? Can't we not send them
out to do this particular job ond use
them back without their having to
spend so much time on these static
type of Headquarters and so on and
so forth? But it is for you to decide.

I am concluding my speech. But I
thought I would be talking on that
policy a little more.

I have taken the least possible time.
Then finally I want to touch only on
one small point which many eminent
Members have already spoken about.
That is the cheating part. The word
has not been brought out. But I take
the liberty to bring it. The poor fellow,
the farmer or the small person who
wants a little bit -of loan is cheated.
It is difficult to get a loan, which is
sanctioned already, but it is not re-
vealed that it js sanctiongd, unless you
give him this per cent or something,
you are not going to get the amount.
Various States may be having different
modus operand; but the fact remains
that he is cheated all round. Can we
simplify the method of these forms?
They have very correctly brought out
so many forms to sign. I have given
you some idea of the pass book. Has
anything been done on those lines?
It is a document. The Mohar will be

credit policies of 468
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AL A AT TeTHd WA T g
oI THT gL gl fow qEdr |
TR g v g A 99 fef
§ a6 FT TEEFO T AR gER
F® HIX TG FEH IS T |

be there. Then where ig the necessity %
of the middlemen? They only try to :
tel] you that this is wanted and that
is wanted and that Clerk is wanting
to know more details and other things.
This also would need a little bit of
we-orinetation and a new thought ahcut
that is to be given.

9 A a8 g fF 1969 #
g fFar T a1 O wE g W T
g 1982 ¥ wfew fFami =r fFaww
FAT A Al g fear maT 1 T
939 H 367 99 § UF FAifsa S99
FT ITT 12-3-82 &1 fear mar § A
SaTe H ag gamr @ g fF S s
JFex g, W yEfewEar F &9 €,
g #5 3| & g F Aifa feita
#F g o fog S5 7 35 1 g@w
fee & 1 wafawar & @@ @,
3T F1 40 wiawa o fegr <o,
1985 AF 40 T Forl g7 ArAfHHAT
F @at &1 faewm =fge 1§ A=W
g 1 3 & afM w@e wwo mTEo
ﬁ - ag, - © 3 I" %G _

Many thanks.

SHRI SATYASADHAN CHAKRA-
BORTY: This is a sort of a general
education.

MR. DEPUTY-SPEAKER: I think
that loans are given only in the form
of cheques. That also is to be clarified,
whether it is given in cash or in the
form of a chegue. If it is not in the
form of chegue, this procedure can be
followed. Cheques should be given to
all the loanees,

SHRI RAJESH PILOT (Bharatpur):
Only a cheque is given to all agencies.

W TATEAR WEEt  (gEAr)
qAdg IqvTegEy Y, UsAasg IFT
F FE a4 I F G AT FOTTY
e arfe 2w & fFamay &1 o

T

q ofaFs TV I8 = ——s4r faww
T F9l  FH I9T W@ E | WOl S
T3 GEA W T AAT FT AT Sl
T & a=aT e A g
JATLAET ST, FHI TCIGHFTT 1969
4w AR o ofdaafy § §& &1
TEAFTT g1 41,  FEAT @
FT TSI go1 a1, fer  o=f
F AT FAT AT AT, WX 99 G
w1 ghdfofa $1 ok sa= faar s,
T FIT AT 9AT FoT o6 3 qETl qX
R F® W §ae 9, i\ @
FUG FT U FT T AT 92T 94T )
FIG SH @ T T 4T | A S
feit Y a1 gwfag aar @1 § f5 =
qUET  ataf & gufEy | 99 e
Eﬁ'o‘fﬁ'oﬂ'l'go Wﬁ'olﬁo@oﬁ'
o 9T W1 Srar fF s ol
F1 FIC, & 7Hr TEFR & FFAT

TIAEE AR NeIHe | & ®
FEO & aw § &\ FoamaeEr
I ATAT T[T § A7 ST A TFwedaL
# fFaar IRE | WA F SEE
¥ agagmrT g 6 16 wiowa sa.
Y fear s |\ #@T 16 Wlawa
Fai aF AT AU AT wHe  afeE@q
qTFHRA & HAI RT F SI&T T
T QT GeT T gHA § | Al TG
ferfs & 1 Aciae o, @9
feam A 9 e &7 9 FEn
SEr &1 S 1 dFE ft wmw
ga AT | 2-3-82 FT TW & IR
¥ o Jae g1 A e gfemr @
AT T E, LT T AN W B &
TEE1 1979 HUTHTH 50,685. 89
qE AR 1980 ¥ fFaer Sgar &1
TE 2, SH &) BN A9 3@ A,
T H FAGIST a1 JnEn fF o FEy
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FG4 FI A § GEHR 99 Fr § |
1980 ¥ 67,944.82 ®@rF &I A
Ft f@r ™ Fgr S} § dfew wg
A dgd A7 Agi 8, W9 & Afa
FET g g 1 gg A WK
e e & aw Y femrg ) @
wE " 2fgu ) ge Fifec F a9
TeegERe f@ar w4, @ A

FT 9T | A qg @1 fF gEr

T WEd & a9 § migs guren
Aed WR AT TR g, I A
AMT W S K §, S9 & OFW
9 SUH | HiuE §HEET #6198
S @I T 91 /] T A A
T4 JaE A ST A I 9T AT AY
T UL W # 80 v faFam=
Q@ ¥ WH & WX IF AR &K A
FAA 16 TAMdT ®A T G & |
7AY FY AT TR 49, Ig 79 2f@T |
qEe F1 a1 g 6 gw T e @y
AT E ) TE A 9fF gu
AR AT F T AT FATEAT E 4T
qqH FF § FIA Fi WIS TEAT
T § |

i WTIHT AEIMET] I 2, 399
gUEAR AT, JAFCAT AT AW §
forg Y feam 8 1 fam & @
afg 1 ST agq geer & 1 S H
¥ ogga < Jgl § O FXE TN
g1 TATE | IART FAT AT (AT
g1 TR aag A gEaa d e
T A 2 W ¥ IR AR aw
Jan fFrsmar g wrfEx ¥ g9
FTH G G ST g 1 T FATH AN
TN 9T W g |

"y §Fas  of@r # 10,25
q¥¥e X UAW ®[ I 9L T AW
FX A § ARG AN ¥ 12.50
TRHE AT E | T I FR A
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9 AR o9 fmam d @@ a7 g
afags ¥R, TWE ar § a@ wew
AT N | AT TH AR OFH
gF9 g8 @ | g4 aws s faw,
Trer, emafaar 9 105 TOTRER
GFEEE g, W 9% I WS 8,
TFTE,  TAEER § 9T &
g% ¥ QST § STTET FIA1 o FI FFGE
¥ oed 99 9] ToAT &A% o g
o ww A feaml § o Wk fad
qEl. WS FEd E | 7 UmEwd
SF &, THAT F TH T TEHATA
FL F ATATATT g &

| Hdr FEAA | gg THTH LA
AT 9gY H qgT OOl § AT TR
oue H AW & O o faer ar
1969 F AR T T % Agd
3o fFdT ST EFAT AT | T AW FT
g g% A4 16 FiAwa fFaiEi, w1,
qifeA s ®W F A1 9% dgrgar &r
2 wmHW FgT FTEETERTE |
ggret ¥ & fra w1 fasar 2 7 &=l
F9 TG FTOAGH AAAT £ 1 gER
aiferer  SWRT aq 9§ o1 W
nfgeTd G & F7, 9 T FT U
F Hl ¢ g9 5 WL 0w T @
79 § dfags wEmT g ) T 89
SIS HT TE FT R AT T AL
qTdT AT §© FT THd g |

g ag  faw afe g €
SA%T 7 fRqarE <R £ o9 ? 1980
§ fag gwsfeaw gfaEd 24,550
F ) SAFT W A 1,808. 66 FIUT
T uEatg femr TT1981 ¥
24,650 fow gfae 1 =% A
1905.11 &O% &qar fgar | 9«
waET ¥y faear 8 7 7 o
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qffe AIEF A% F1 GG WA FQ
g owar & 39 %1 AT w1 E
R avAr Aifent s g fwaw
agw dig R wd E sk
SO TG AT S aE q A
FICAE! Fi AT & 37 & A< &
AT F GH FI dH1 T F TS )
TR ATT TAAT U A & |

AT faw A sy Fezemw
ST A 19 wwga. 1981 & fasay
a%, AT F1 U AqgAT FHTUE
FT YLATEA FIA FU KT 9T TrgiA
fa=me wﬁﬁrmm%w,%ﬁ
gfar wifaai &1 16 afqwa & =
faar 7, 97 f& 9/ &% o =@
ST oA =fgm o | s FwE
T WL T A 9 FqAr & R A
& &7 &g IO 981 qAET |
wfEaTiat FY a0 e FEAa & FFE
g fagm, &mw, T wew ¥
grfefagi  ®r IHN SEr ST @Y
&1 AT FA ZA T TAT A £ &
S99 THN B W@ E, Ial A"

F HFT W AT | TAMAU H TTAT
dfs aefar ) 0=l ¥ Fw AT
GO 1 (U

SEED ﬁ?@ﬁ‘ﬁrf”l 3
g, wfas faofg ot &, a@R
y ¥ WY FB faoar & ag q@ieq Ag)

£

i
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E-g  ®OTFWH | &0 an
gt &1 TR &R oA owa F

adqT §® a7 g g & 7=,
Het d srEaTl & guw fzav ot
90 gWIT TTARA SFi & T HEML
g AR FE AT el § dfad a9 g
1 o awamdfsr w oaw
T SHER AT SIge fF S8 &
oo 21, 10-20 feq # 3=
w0 T AT | I GEY q A

CAgt faenm & A Gd W 1 &9

FET | TAT KT EAT HAfAQ, FET
F P FAE AR AT FATC |
9g g9 &0 & 41 fAfwEa =¥
HEET BRI AR ﬁﬁqﬁmﬁr
FT S FH GO |

[WETE AT 9F §  ARITH S
Mifer g7 8, SEH FW- gEm
S arfedTde & Fa & S e
SNT 1 gETd geg St @l g S
T | AT TR FT AT AT G,
FH AR F T YAl &fEATEET gy
g1 X AN &1 Ju At A
AN ’
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T W=l F g § e amag
ITF &7 g9EE T § 6w 3@
789 § fFemi $1 €9 Ty 7@ g%
d1  fEE wE 99T T F
R fad sEa § ov @, Aead
o A= W FE FH el FAT T
W WA FBIW A AG g | AW
ot Afa aafae aft g e |

g0 ufdad T AT H ASE FY
gHa 3 |

MR. DEPUTY-SPEAKER: WMr. Ra-
jesh Pilot. There are three more
Speakers.

SHRI RAJESH PILOT: 1 know most
.of the points have also been covered.

MR. DEPUTY-SPEAKER: The Mi-
nister will reply about 8 or 8—10
P.M. Everybody will be called. Mr.
Pilot.

SHRI RAJESH PILOT: Mr. Deputy-
Speaker, Sir, 1 wish to bring to your
kind notice one thing. This morning
only there was a question. You saw a
lot of opposition Members walking
and sitting on the floor. Can you see

- any ong of the so-called farmers here
when we are discussing about the
«farmers?

My point is this. This is all a poli-
tical way of handling the farmers'
affairs, Anyway, to-day’s discussion
is not on whether g farmer is back-
ward or not. Their condition js piti-
able. Today’s discussion is on the
point that the condition of the farmer
has remained backward and we want
to bring to the notice of the Govern-
ment that since standard of living and
cost o living has risep so we have to
bring them up and improve their con-
dition. Today’s point is how to bring
up the farmer at par with others,
Why Mr. Rathod has put this discus-
sion iy to make farming an industry.
‘We have agro-industries but in practi-
cal terms we are not {reating it as an
Indust.ty. -
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Sir, farming is a business these
days. The more you spend on farm-
ing today the more you get. The idea
is that Government must consider the
factor where they can bring farming
to the level of industry. As most of the
points have already peen covered by
the earlier speaker I will just mention
a few points which I have in my mind.
Firstly, T do not fully agree with Mr,
Chakraborty that nothing has been
done. Mr. Ramavatar Shastri said
that it was the CPI which forced Con-
gress to nationalise the banks in 1968.
Sir, I was not a Member at that time

476

and, as such, I would not like to com- ,

ment on that. But I would like to
state that when the banks were
nationalised in 1969 the loans to the
farmers were to the tune of 2.2 per
cent wheeras today it is 16 per cent.
So, you cannot say nothing has done
or certainly you cannot condemn the
efforts, Sir, I would like to suggest
thta like industry where you have
procedure that when a common man
goes to set-un an industry
¥ Fmils the plan to the bank and
after that it is the duty of the bank to
go into the detajls and arrange for
machinery_ etc. put in case of g far-
mer what we find is that it is the far-
mer whg goes everyday to the bank.
Thig procedure requires modification.
For a farmer to get a loan of
Rs. 5,000/- he has to spend Rs, 200 to
Rs. 300. In the process some of the
farmers get frustrated and do not
make us of this facility, Therefore,

to atfract the farmers to make use of

thig facility we have to bring about
modification in the procedure.

Then, Sir, the Agricultural Frices
Commission was set up quite some
time back. The conditions prevailing
then were different from the ones pre-

vailing today. Today the cost of liv-.

ing has gone up whereas the formulae
for determining agricultural produce
prices remaing the same. I do not
know on what basis they fixed the
price of Rs. 142 per quintal for wheat.
In the case of industry when the
manufacturer finds that the cost of
production has gone high he automa-
tically incerases his price. TRere 1is

4
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no formulae for them. Today for any
item manufactured in a factory if it

costs Rs. 10- the manufacturer puts &.

tag of Rs. 12/- and local taxes extra.
So, something should be done on that
account. If the cost of farm produce
goes high then the farmer without the
need of making any hue and cry should
automatically get these things.

Secondly, today in most of the
States we have shortage of irrigation
facilities. If we put farming at par
with industry then we can get loan
fromd ifferent organisations like World
Bank, etc, The flow of funds could be
channelised and that way our farm
produce will go high

Thirdly, when  loan is given to in-
dustry it is safe and ensuredin vari-
ous forms. When banks give loan to the
farmer, they insist that it is the duty
of the farmer to return it. He might
have taken loan for 3 crop; he might
have met with natural calamily; his
crops might have been destroyed in
the ©process, The poor chap is not
having means to pay. You have help-
ed lot of people in the industry-side,
You have given 3 large amount of loan
to help the gick industries. You have
given loansg tp the extent of Rs. 1900
crores in respect of the sick units,
Why cannot you afford to pay Rs. 500
to Rs. 600 crores for the poor farmers?
It will give them more and more en-
couragement; make them free out of
your rules and regulations to this ex-
tent, When you give so much to help
the sick units, what you give to the
farmers will not be more than Rs. 600
or Rs. 700 crores. Last year the amount
which you have given to the farmer
was Rs. 679 crores, Itisnot even 1/3
of the amount given to these sick units.
I request you only this: Have a big
heart for the farmers. Then only they
will be gble to make yse of your loans
in a big way. These farmers are still
not given to the habit of takimg and
giving back. For a very small amount
of loan the formalilies are very much
more. If you happen to go to any
branch for getting a loan of Rs. 5,000
or so, you are asked to fill up a pro-

CHAITRA 26, 1904 (SAKA)

credit policies of 478
nationalised Banks (Dis.)

forma containing more than 15 sheets;
you have to go to patwari, you have
to go to tahsildar, you have to go to
the Manager, Second Manager, snd
so on which takes several days. You
have to run from pillar to post. You
have got some people who are acting
as agents of these banks; banks issue
cheques through those agents only,
Unless you buy your require-
ments through  these agents, you
don’t get your chegue. Take the
example of loan for a pumpset.
The moment you get a loan
for a pumpset, you have compulsorily
got to buy it through the agent only
You can’t bargain for the cost. You
have to pay to him whatever amount
he demands. These agents gre there
in the citieg everywhere. These mid-
dlemen should be eliminated from the
system altogether, so thta farmers can
directly make usé of whatever facili-
ties are made available to them. This
is my request to the hon. Minister,

So far zs monitoring is c¢oncerned,
some hon. memberg referred to the
circular which Government hag issued
and somg of them said, no loan will
be given to the farmers etc. I have
gone through that directive. It is not
like that. It is something like this,
that in the priority sector, instead of
40 per cent, they are wanting the
maximum to go to the marginal far-
mers. What is happening is this:
Suppose 3 bank has to inveat Rs. 12
crores it invests the money i 3 safer
way by giving loans to tractors which
are easily recoverable. Banks meet
their targets. There is no doubt that
many tractors have comg in this way
and modernisation has fak®n place
in the farming sector. But you should
not reduce The amoun{ of loan towards
such items; and you™Thould not try to
become stricter in that fashion. You
should help them to purchase their
requirements in the form of machine-
ry; you should meet the requirements
of the marginal farmers. If you stop
giving industry will go downTarwch, '
giving loan to tractqr industry, the
industry will suffer. For industriese you
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have geveral consultative organisa-
tions. You have various consultative
agencies which help them in several
ways. For the farmers there is no
such facility. There is no publcity;
there ig no training facility. Whatever
policies are there must reach the far-
mers, But Government pas not done
anything to make their pclicies known
to the common man. The Government
should make 3ll effortg in this direc-
tion so that the farmers may know
what policies are for them and how
they can make wuse of the facilities
whicp are offered for them. Govern-
ment ig making the 20-point pro-
gramme and other policy decisions.
But what we find is that the benefits
do not reach the poor people ts whom
the benefits gre intended. The poor
farmers do not know what are the faci-
litieg available to them from ht Gov-
ernment. They do not know  <what
benefits thev will get from the Govern-
ment. So, my request to the hon.
Minister is that they should make
more efforts to make their nwalicies
better known to the cermmon man,

My last point ig this. Whatever
decisions vou take or whatever facili-
ties you give, they will remain only on
paper if the benefits are not reaching
the farmers. We say we have given
Rs. 1600 crores byt in actual terms,
it does not reach them. There is no
impact out of that. I request the hon.
Minister to see that proper monitoring
s done.

Chanels of distribution of loans
are made so simple that it should
reach the common man. Every hon.
Member has also said about this,

20 hrs.

My last point is that we have, a lot

. of facilities to the farmers. But the
question is whether they reach the
farmers, So far as ithe industrialists
_are concerned, they get loans over-
ight. How do they get the loans
overnight? 1 have read an article
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where jt is mentioned that a lot of
sanctiong are given after a dinner
which are called ‘Dinner Sanctions’.
If you host tonight a dinner, you will
get the sanctions tomorrow. This Is
a corrupt practice, If you stop this
practice, and give the money to the
farmers jt will rise the agricultural
production. We have discussed this
subject through a Calling Aftention
Motion, under Rule 377 gnd through
other methods. But we must gee that
something is done for the farmers. It
is no use discussing this subject till
8 O clock in thigs House if the imple-
mentation is not effected. We want
that some posifive action should be
taken in this regard go that the far-
merg can feel that the Government is
mzaking some definite efforts in mov-
ing them towards progress.

(st Vmerre s FAt FTW@I)
JUTEAET HEEY, TIX I &1 § 9q41s
fer & a7 ofoeg ¥ A F@
& o1 g &1 e "wreia fFar
gl

IO TOET G ¥ A A artd SR
1 ot afem fFar & wefrodierd
e 8 1 @ & ATW-WIfTEY
A # ga e afEml #f @
¢ =Y o o et ¥ 3,500
q ofik AR R | A aTie &a
F e afE, sgfas s ok
ggiaa SHSfg & «m, 3 od
iFfe ¥ FW A aer wfE,
W@ T E ) TS el ¥ 40 FUT 0T
Aqrfad g a1 AR W &
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A0 g T 1 & T8 FIOK
1 G- 1 -

R Fr gduw Aifa F AR
T OARN T WA qF AW AL 9FT
a¥1 g, =% Fmor  andor Sear #
feafq @ga zas & 1 TwelT &Y N
@ oagr ¥ 5 owmo AT Fameaa
oRE@T &I F7 AEETaT g

gER & A fawre & fay
v fagm #9%0, qEWE &9
FUFA, TSI ATHO ITAME FA-
0, A5 vA AT, aEIT g Fw F Ay
faorg o w9 AW
fawrr g7 ~eA-9TS FRwR AT E
TAH MO KT TET A HTA AT
AT AW WA g1 99 &, a7 usel
T 2 | W &M I 59 FAHA
T Gl ®T H FAHE 9T IAT {E3mm
A ST Ager AT HEAT ALET & JH G
g @9, wEw v 78 F fAr gk
AT ST FT AaumEi & fedr @, 99-
F1FIT AT ST AFAT & | 9F
T 5013 fawrs g@st a1 @ feaar
gt faud wegw =3 4 600 gfEmd
1 gfagy H|T IFT FIX FEH AT
FE g M B qEgdg JIFAT OF
T TG & 1 FT 50 AT SIAL FY
FUT ST AT FFAT § |

IHAE ¥ Y IWH 15 fafagm
@ F I IS A FEFE FT
AT 8, dfew o8 oWl 7 R g,
9T T FE FT ¥ A FIT F oy
Ay faar s avE T oag
green &1 g F g an & fawa &
fag wrfior 77 srqar  arfufeos 3%
§ 4500 FOT  ©IT AT K fagr
WA g g Y W @
g Oeft e o oaane fr
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T 39 WEy A WgT @A §F0 @
faett & | W @A wHAT RS T
T WR o yEei W feeml, T
AwgRl, AT TG WX gl
fEaTiadl  ®Y 98 WEAT g7 W gnm,
ar &w #r wrw e & e
W g% AU HAWT g, AW 4iF
gl &1 ¥@d g4 98 6§ e g
F-E | I F AR FT mEE GG
Fq & | wrAIT A% FgA 105 ol
T & e arfufvas d%1 F1 w€IU
FaT 17,230 & | TA4 FE I AR
74 wfu® wEst  #1 F@d g4 A
T Agd F9 &t faEd wTOr e
F1 I IR A0 & aET 8

My faw wiT |FOr T AfgFw
faaar & 1 soaTa  gaufaw & F0
ATHIT g =gaeyT /TS 97 J9C ¢ |
THA EM AMA BN SR & ST
feafs og & &5 a7 &1 X "
qaE AN f et 2z 9t &, 9|
Fgl A1 FT AF T RO F TG AA
fger T 2 1 3 Hlatew oW
GEETAT FT arr-arar g, foes @
HO H ¥ gEEA & HT & AT L
Ty AW FT ST AT AL g qmET
g

ug F FW GATE AT ATEAT § |
0 T AR AGET B IR F g
FIAT ENIT L BT &F & a9 Q
frfmit fod wm gd & 5 o
Te frey & 1 agen & ol wfwn
¢ ff e wwTe, gEr W oarefas
faafad? & ®TC0 WU KT HAIEE TG
g ol av offw ¥z, Faex ok den
oifg &1 &F 9T FX & 9T & uk
A Jag & S & ufwm ¥ sw
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[ “faara waE awt)

T&R qfEdT war afga i et
F J@r &= T G|

TET WX ST &< UY IUHd-
gt afafa garg 9w, fagw &%
F itz smfgsrn, @ T@ER F
gfawi{r ¥ gt g A TA-gfd-
fafw g 1 ag FHST g g 9T EW
& & wmel 9T fa=re 1 HR W
gay 7 A aen  fowral 1T agaal
F fROF0 FA T HGAATT

DAMF  FIAT & AT
FI GET AATE ATAT ATRRY AT 9§ qI g
99 A gl A% &1 g AT AT | Af®
g TLETO W wfaga gEr g,
WA IgF W 9T aF WU 3
qET |

qUg FI OTEeRT KT ogEF4T  FHET
Tifg? | AW wiw: FEHE AL
TR FTONA AR IAHAT H FH
FW T gafa gETR g A &
@R #1 % gurg & guag fqfv=a
#T T arfgy, @& weey ol
gafya st 91 I 95T T &
F &4 F ATAAT & AOIET FLF |
Sa g 7 9T Ay @ S
&1 FE1 =T § IqFT AT (AT AR |

H141 T g & f& wdon o
faetfory Tgg =T &1 m § | A%t F
srferarirat qaT w@e & wiusrtat. | .

MR. DEPUTY-SPEAKER: These are
all repetitions, You can give any new
point which has not been touched
L.oon,
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o Tfeat® wwiz 7aqf ;& gara
F¥ W@ E | w0 ga § fF duar
aR g afafaai-zw gt &
T8 T § TS &I AT #WR
TE FW FI PTG qIET ATET

ZH TRl & 1Y § 39 g&q1d F1 JA-
47 FIAT §

SHR1 §. B. SINDAL (Belgaum): |
congratulate Mr. Uttam Rathod for
having initiated thjs discussion. 1
congratulate Madam Prime Minister
for having nationalized the banks.
After nationalization, we Hive im-
proved our agriculture to a great
extent, but not in proportion to what
we should have done,

When we go to the banks g5 agri-
culturists, how many times have we to
parade ourselves before the bankers?
Sometimes they say they have no agri-
culture-trained techniciang to assess
the Jand, and the assets and liabilities
of the ggriculturist. Sometlimes they
suy there is  some order from the
Reserve Bank. Like this, we cannol
get the loan, and the land develop-
ment panks through which the money
is given.  Pay the loan in instalments.
And before we complete the well or
Like up any other job half the moncy
is spent in  going and coming, and
paying the middle man.

I would speecially concentrate on
recoveries, While making recoveries
through litigation, the banks have to
spend Rs. 1300/~ for cvery Rs. 5,000-
of recovery. But if it is taken as a
revenue recovery, only RS, 57/- need
to be spent. Through resorting to
revenuce  collection,  litigation will be
avoided

Agriculture is being looked down
upon by the bankers. They say the
agriculturist does not re-pay the loan.
But the fuct is that the agriculturist
never refuseg t0 pay back the money.
But as suggested by Mr. Pilot there
is no technical training for ag;-icultu-
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rists, as comparcd to industrialists,
Industrialists are trained technicians,
they will start without money, and
make crores of rupees. And when the
mij]l becomes sick, they are benefited.
Many a time they make it sick them-
selves, though it is not actually sick.
But so far as the agriculturist
is econcerned, he does not know
what to do, because his fortuneg
always fluctuates with monsoon. - He
is arrassed when he gets the loan; and
he is in difficulty when he does not gel
the money because of  harassment.
In this way, he is hairassed
, withouf money, and with money alse.
To do away with these things, the
Tahsjldar should be instructedito pay
the agriculturist directly for the dig-
ging of the well and for providing
pump seis, Otherwise, the agricultu-
rist has to make rounds of 12 or 13
offices, to get the certificates. And as
Mr., Rathod suggested, for obtaining
one loan  we have to mortgage all
the properties that we have, It is
not the case, in the case of the in-
dustrilist. The whole thing is compli-
cated in the case of agriculturists.
Thereafter, he cannot raise any other
loan anywhere.

The purpuse of nationalization 1is
not being achieved, We have lto go
again to the commission agents. In
our area, they are called boot-bankers,
because when we  want money, say
Rs. 10,000/-  they take the pro-note
for Rs. 10,000/- but pay us Rs, 8,000/-,

« But they recover Rs. 20,000/-. They
are victimizing the people, although

he Government has a good policy. I

_ would like to suggest that the atti-

* tude of the bankers should change.
There should be jnvolvement wijth
the agriculturists,

There are many good bank mana-
gers. They have the welfare of the
people st heart. In rural areas the
deposits are more than what is actual-
ly lent out to  agriculturists, But they
say that there is no re-payment. I
have checked the position in my consti-
tuency for the last ten years. The

y deposits there are more. The deposits
lare given to city-dwelling people, and
they are henefitled. The reason is

'
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that Bank Manager and the slaffonly
come from the big cities, they never
come from rural bias. That is why
they never care when an agriculturist
goes there. Therefore, I would sug-
gest that the Minister should take
care to see that the attitude of the
bank people must be changed and
specially the ggencies of the RBI
should be stopped {rom functioning.

When a tubewell in my land is {0 be
dug, the Governmeni should demar-
cale whether there is any water or
not and they should equip it with the
machinery, and the moment the well is
dug, Tahsildar should come and mort-
gage my property and transfer it in
the name of the concerned authority
He cannot get money as early as he
requires, So, in that way after doing
all these things,” the rates are also
fluctuating. We have to look the pro-
blems of ap agriculturist in g relatiwe
tenm, not in an independent{ ter 1,
There is no market, there is no sup-
port price. Only the last day, wt
could get wheat price. Then how
can he make his economy better.? Tha
input is.costly, the standard of lving
is costly, the labour is costly every-
thing is getting costlier. But his
return is very low, he gets no return.
Neither the consumer gets it in the
cities nor the producers in the villages.
Ii is eaten away by the middle-man.
It is a procedural defect, It could be
overcome by the Government if they
are serious dMout it. So, I would re-
quest the Minister and the Govern-
ment to gvoid all these procedural

matters and  help the peasants, the
producers,
This year, being the productivity

year there is an order pending. They
are not getling loan. Unless we pay
them, unles we give them money, old
debt also cannot be recovered. So far
as an industry is concerned, a parson
can start today one industry by him-
self; tomorrow, he can starl it in the
name of his son; day after tomorrow.
hg can do it in the name of his wife:
after that, he can do it in the name ot
his grandsoh. He can get crores of
rupees in this way only by one family:
whereas aJ1 the members of the family
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of an agriculturist put together he can-
not get Rs 10,000 or Rs. 15,000,

If one mill goes sick, crores of rupegs
are gone. 'With this money, so muny
villages, one district could be improv-
ed. That proposal has not been taken
care of by the bankers.

Now a pew tractor is bheing sold at
Rs. 2-3 lakhs. How can he purchase
it? What g the loan he gets—60-70
per cent? By the time he pays his
debt, he has to dispose of all the land.
Unless he has mechanised it, lie can-
not get production. Urniess he puts
inputs, he rannot get production. Over-
all, there i< no rain. Then he has not
got godown facilities. Where can he
keep his goods. If he has godown
facilities, bhe can keep his goods ana
then can seil them gat the appropriate
time, He cap never hold the purcha-
ser because he is s0 needy; he cannot
put his geods produced in a proper
way. Ip that way, he hys to face so
many difficulties and harassment in
every way. Relatively, it should be
taken note of by the Government.

As far as their functions are con-
cerned, esrecially in villages—I have
personal experience—they nomrally
never encoyrage a good agriculturist,
They expect him to come through an
agent of thejr own, When we see their
counler-parts in the city, in five-star
hotels thess bankers are found. I am
sorry to say this, bu. it is a state
of affairs and that should be aken
note of by the Government; and they
should gée to it and try to do some-
thing about it if anybody ig found
moving like that, because he is an
interested man; he takeg him there
and entertains him. How can ithe poor
agrculturist entertain ? That is one.
And gecondly, gbout the weaker sec-
tions, loy of things are spoken lot of
lectures are given on many plat-
forms leaders  speak about them. But
what 1 the actual implementation ?
The weaker sections have only two
or three acres of land. ‘They nefer
get it. They are not even recognised,
They vannot give any security. They
never get the loans, Whenever we
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ask the banks to give money to them,
thely just for Shastrokt give loan to
ten people and do away with the rest.
Whenever we ask, they say, ‘ They do
not pay back, they never come to the
bank and we cannot recover.” As it°
is stated by somebody here the banks
have to be irained to involve them-
selves, Simple involvement of the Go-
vernment and the bankers with the
promises made to the villagers and
agriculturists ig needed, If we do not
have that involvement or will power,
we cannot achieve anything  Adtu-
ally we have to congratulate the
kisan because he hag prevented us
from begging in the inlernational mar-*
ket. Now we have a buffer stock of
some 33 crores worth, foodgrains. But
in spite of that whay is the importance
given to him ? What ig the recogni-.
tion? What js the relevance. Are
we takKing care of the agriculturistg ?
Specially, for dry farmers if a natural
calamity occurs, he has to dispose of
half of his land to pay ofl the debts.

Now progressive laws are being en-
acted about ceiling that too, about
smal] ceilings. How ecan the farmers
be beneﬁted_ by il ? For example,
for cotton a reasonable yate was pro-
mised. But no farmer is represented
on the APC. Nobody in the APC
knows the inputs and the expenses
involved and the cost of producticn
involved ipn agriculture, They are not
taken into consideration. I suggest
that an agricujturist should be taken
as a Member on the APC.  Other-
wise, these people will not know
what is the price to be fixed in the
market. They have to vijsualise
position in the next four or five’
vears, and for the future also., Then
that price can be fixed. In 1977
Rs, 800 crores were lost by the
banks due to sick textile mijlls, And
whenever agriculturists are to be-giv-
en joan the payment is delayed.” They
are cheated by the middlemen and by
the bankers and others, but they are
all protected. The agriculturist :s
not protected. This is the state of
affairs the Government should take,
note of. I would suggest that a Com&'
mittee of Memberg of Parliament

[

-
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should be appointed to see that these
procedural delays in making payments
to the agriculturists are avoided, and
we can think of giving the money

¢ directly to the agriculturists.

,1suggestiong into

Lastly, if we want to develop rural
India a direct procedure has to be
followed, For example, Government
can organise digging wells through
the taluk development officers or the
Tahsildars and other Government
machinery. We can think of taking
help from the concerned dealers or
friendly bankers to help the individual
sagriculaurists. ’

I thank you very much for having
given mg an opportunity to speak. I
request the Government to take these
consideration and
cut off the procedural delays. Other-
wise, the day will come when wo
will have to declare land a
natinal issue, and that will be a
baq day for all of ug when we can-
not afford to cultivate the land, what-
ever little bit we have got.

MR. DEPUTY-SPEAKER:
Ghorpade,

Shri

SHRT R. Y. GHORPADE (Bellary):’

Hon'ble Deputy-Speaker, Sir, much
has been said on various gaspects of
finance to the rural sector, I must

congratulate my friend, Rathodji, for

" initiating the djscussion which was

long overdue. Qur misfortune is that
.even on a vital subject like this, which
%n being discussed, how poor is the
attendance on both sides of the House

2 in spite of the fact that some of us, a

’1.’

dirty dozen, are sitting here late in the
night tifl 8.30 p.m. It is this indiffe-
rent attitude on our part that has
made the officers at all levels to not
only take us lightly but to view the
whole programme in a lighter view in
the last thirty years. '

While much has been done, as my
good friend, Pilotiji,
House, T would like to point out to my

y*h‘iends, cutting across party lines,
ithat thig is 4 national issue. As our
Prime Minister nas put it, the Yarmers’
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interest is far more important than
anything else. When that is so, I real-
ly. fail to wunderstand as to why this
lethargy is there on the part of the
ruling party, though it is we who bro-
ught about this discussion, If this is
the attitude, how could we be sure
that the implementing officers will
take the discussion seriously which is
taking place today? This is a very
vital discussion pertaining to 80 per
cent of the population.

As you are aware and the hon.
Minister, who comes from the rural
area is also aware, that the Indian
farmer does not depend on doles. He
is the last person to depend on doles

and cancellation of the loan that
he has taken, Everyone knows
that when our former or our

rural person takes Rs. 10/- as loan, he
bows his head in shame if he does not
renay that loan in time, whereas some
of the inhdustrialists who take crores
of rupees as loan; they sit in air-con-
ditioned offices but do not bother to
repay that loan and thus crores of
rupees go down the drain
many a time, without betting
an eyve lid, Many of the hon.
Members have pointed out, when
industries go sick, what happens to the
common man’s meney? It has also
been pointed out that most of the
money comes from the rural sector, as
a majority of the big wigs know only
to take money and not to deposit
money into banks. If you see the bank
deposits you will find that it is mostly
the honest men, middle-class, salaried
class, farmers and the rural sector,
who give deposits to the banks and
those dejposits are given inithe indus-
trial sector as loan. I am not against
the industrial = sector. But I think,
there has been an unfortunate imba-
lance in distributing the national
wealth between the farming sector and
the industrjal sector. Just now, my
learned friend, Shastriji, pointed out
that hardly 16 per cent of the financial
assistance goes to the farming sector,
Though nearly 40 per cent is being
allotted to the priority sector whemn ure
break up this priority sector and ¢ome
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down 1o farming sector, you will ap-
preciate that it comes to 16 per cent.
only, I think, the Deputy Finance Mi-
nister, who comeg from the rural sec-
tor and also weaker section and who
appreciates and undersiands the feel-
ings of the weaker section, wilt take
cognisance of all] what we have said
today. Since he comes from my State,
‘T know that he has the feelings of the
common man at heart.

Any amount of speeches in Parlia-
ment or outside s hardly going to
. cut any ice. I am not going jntg mat-
-ters of policy or the doubts enter-
tained by the bankers. But I will

take thig opportunity to say
how we can make the far-
mers a little more honourable, at

least jn the eyes of the bankers and
the financial institutes of our country.

Before I go into that I would like
to emphasgise as suggested by some of
the Members. that a parliamentary
group or a commission ghould be or-
dered to go into the various facters of
financing the agriculture seclor, which
forms 80 per cent of the Indian popu-
lation. This  great farmer. with bro-
ken plough, half-starved bullocks, the
totally exploited farmer, has fed on2
and a half India during the last 35
vears. They have risen to the occasion,
they have taken the challenge and
they have seen that this country does
not starve. This js something very
great and to be praud ofi I do wot
think any other sector can claim this
achievement. Under such .adverse con-
ditions, the Indian farmer has risen lo
the greatest heights in this country.

" All of us, irrespective of party affi-
liations, Members of Parliament legis-
lators. bureaucrats, officers, right up
to the panchayatl level should learn to
respect this  brown-clothed farmer.
Every year when we come here, we
should rnot go on repeating what we
have said lasy year. In fact we all
’should try to see how we can make
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the condition of the brown-cjothed

farmer g little better. Unless: we at-*

tend to this aspect serjously, the
colossal amount of time and money
that we spend on the running of
Parliament js a sheer waste,

There are very many laudable pro-
grammes thal the Government have
taken up. Again and again, the Prime
Minister has been emphasizing that
the infrastructure has to be buill into
the rural sector, and that it should bhe
properly monitored. Timely monitor-
ing is necessary. Other-wise, we would
not have any financial discipline, how
they are utilised whom they are rea-
ching . in  what form they are reach-
ing and in what ratio they are reach-
ing. Unless they are popularly moni-
tored. the scheme cannot be success-
ful. It would be in the fitness of things
that a Committee of Parliament is
constituted to keep Government infor-
med as to how far the laudable prog-
rammes have reached the common
man.

Unless a pragmatic export-oriented
agricultural policy is developed in this
country, we will always be at the re-
ceiving end, Otherwise, we may go
on talking, but Shri Poojary or Shri
Pranap Mukherjee, or anbody in their
position cannot go on issuing doles to
the farmers. Unless farming becomes
remunerative, there is no hope for us.
We alltalk about the small and mar-
ginal farmers. Those who know about
farming will appreciate the problem
of the small farmers, about
whom we always talk in season and'
out of seanson, is he capable of rais

ing the finances required in such large .

quantities in this developing economy
of the 20th century? Then how it is
possible for him to raise substantjal
loans and is it possible for him to re-
pay the loan? 1 take you to the plani-
ing gector like coffee and tea which
has today stood test of time. In the

last 10 years as I know, if not more,

the coffee prices in particular have
been stable so far ag the consumer is
concerned,

MR. DEPUTY-SPEAKER: Abhouil
roffee, you have said yesterday..

1
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SHRI R. Y. GHORPADE: Yes, but
in this context let it be recorded lost
it may be forgotten a8 many things
have peen forgotten in the pasi, That
stability is possible because of our
export of coffee and tea. I fail to
understang that when we have a natu-
ral and 5 sizeable market in the Mid-
dle-East, with all due respect to those
countries, except dates and oil what
do they grow there? Their meat
comes from Australia. Why 1 am
bringing this to your notice is that we
should not be shy to have pragmatic
approach towards agriculture. Whe-
ther it is industrial sector or agricul-
tural sector, they are complementary
to each other. In the present develop-
ing economy of the twentieth century
to view poth these sectors in isolation
4+ is not understanding the problem and
the complementary nature of these
two sectors, Who are the consumers?
People zlways talk about the urban
consumer. They have failed to realise
that the farmer is the bhiggest consu-
mer, for he forms the bulk of the
nation. Arae the urban people the onl.
consumerg from the point ol view of
the bureaucracy and the WMinistry?
Our farmers are ahout 80 per cent.
then are they not also consumers?
Doeg not the farmer require everything
that every other man requires? Once
again, going into the complementary
nature of last these sectors—when we
talk about producing vegetable seeds
and potatoes. etc. It means you are
developing the horticulture sector of
. the country. When we talk whout
fisheries, prawns, sea or river fish, We
talk about the marine industry. When
we talk about meet and wool. it means
the sheep breeding industry and the
leather industry in this country. When
we talk about dairy products, it means
we talk about dairy industry. This is
how both the sectors must be viewed
from.

Sir, when I came to Parliament this
morning I was not aware that 1 will
have to participate in this discussion,
but at the lagt moment I was dragged
to join this discussion. When it comes
fo agriculture or rural sector I do not
just have the heart to say “No”. This
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is 5 serious national gspect which we.
just cannot gfford to neglect and I for
one would like to record my feelings
in the matter so that my conscience is
clear. Mr. Pilot also said just now,
we have not come here to criticise, it
is a matter ol understanding the pro-
blem. My efforts are to bring it to the
doorsteps of the Government, in parti-
cular the Ministry concerned, that
these gre the aspects and concern of
the people that they should take
serious note of and unless this is taken
note of and some efforts gre made to
implement {hese aspects, there will be
very little purpose served by this
discussion,

Year after year, we can go on bring-
ing thesp aspects to your notice. Mr.
Deputy-Speaker_ Sir, you have just re-
mindéd me that | have said certain
things ahout coffee yesterday. I am
repeating it jlso ‘to-day, Sir, so that
next year you may not say, “I think
you said thjs last year also”. I am
confident thal unless we are going to
have a pragmatic export-oriented poli-
cy so far ags agriculture ig concerned,
the farmer, whatever you may say,
will be less rewarded and will he far
bzlow the level of a peon in a natjona-
lised bank, This is the gtate of affairy
in respect of about 60 per cent. of the
small and marginal farmers. It is
only the remaining well-organised
farming sector who gre to some extent
well off when compared to the remain:
ing farming sector.

Sir_ just before 1 conclude, 1 would
like to draw your atiention to one or
two aspects of how tg generate wealth
in the farming sector and the attitude
and accountabjlity of people who are
responsible  to  implement the  pro-
gramme. For example, even ghout
forests, as you see and as I did muke
a mention yesterday also, the area of
forests is hardly 1,58 per cent when
compared to the world forest area.
You know the importance of forests.
You know the stress gnd strain on the -
Indian forests because of lack of ener-
gy. To-day, I would like to draw your
attention to a vital aspect of bio-gas.
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I would like to know
Minister whether he is aware that
China has succeeded in having 7 mil-
lion piogas plants in one decade,
whereag in India in two decades, gince
the advént of the technology only
75,000 biogas plants have heen installed
and about 50 per cent are not func-
tioning. I did ask this question. 1 got
the reply that they are not aware whe-
ther 50 per cent of biogas plants are
functioning or not hecause no country-
wide survey has been done to assess
the neon-iunctioning of biogas plant.
Why such an attitude on such a vital
rural aspect when much money has
been spent. People do realise the
importance of this in the Indian eco-
nomy. When it comes to spending !
under sta.ad this year itsclf are think-
ing of spending Rs. £0 crores in the
Sixth Plan.

MR. DEPUTY-SPEAKER: We are on
the subject of credit to the farmers.

SHRT R. Y. GHORPADE:
energy is required for the farmers.

MR. DEPUTY-SPEAKER: We are on
the loan facilities. We gre not having
“a general discussion. This is only a
particular gubject,

SHRI R. Y. GHORPADE: I am bring-
ing to your kind notice the attitude on
an important matter like bioegas. Th2
much needed interest phas not been

taken as far as monitoring ig concern-
ed,

Rural idebtedness problem has actu-
ally become like a football ground
between the State Government and
the R.B.I. As I said the debts of far-
mers are being wiped off by the State
Government whereas the R.B.I. says
that it should not pe done by the Stale.
I think this is a very serious aspect of
the problem znd I would like the hon,
Minister to realise that our hon. Prime
Minister has  always  been talking in
termg of this infrastructure and has
beep for pulling up the weaker gection
in the rural sector. Just now our
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friends have said how many crores of
rupees have been written off when it
comes to industrial sector. This atti-
tude, to run with the hare and hunt
with the hound must end. I am con-
fident that our Ministey will Lake
serious note of it. He will also ap~
point 5 Committece to go into all these
aspects. I am sure he will not forget
people like us to be in the Com-
mittee and that we will do our very
best, so that during his tenure the
country can be proud of that certain
radical steps were taken when Shri
Poojary was the Deputy Finance Mi-
nister to uplift the weaker sections in
the rural India.

THr DEPUTY MINISTER IN THE:
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): In this
short duration discussion ynder Rule
193 eleven hon. Members have taken
part and the scope of this discussion
is also very short. As you rightly
pointed out the gubject matter of the
discussion is the need to reorient the
credit policies of the nationalised
banks tp extend finance to the vital
sector of agriculture.

Here, I want to confine my reply to
the role of nationalised banks 55, far
as the agricultural sector is concerned.
Under rule 195, after the brief state-
ment of the hon. Member and after
the discussion, I ghould also be very
short in my reply.

SHRI UTTAM RATHOD: Don’t leave,
out the points made here. o

SHRI JANARDHANA POOJARY: 1
that 1 will not leave out
the relevant points. But I will strict-
ly confine to the points relating to the
subject under discussion. I wil] not go
out of the subject for meeting political
arguments also.

It has been said that the credit policy
of the Government so far as the agri-
cultural gector ig concerned is a faulty
one znd fhat the Government has not
consciously been following a policy,.
which ‘is beneficial fo the agriculturists"

¥

N
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of this couniry. At the very oulset,
1 may say that before nationalisation Of
banks the agricultural sector may
have been neglected but after the
nationalisation of panks, I do noti
think that it is correct to say that this
sector has been neglcted. In the year
1972-73, our country was importing
foodgraing from foreign countries and,
within 5 short span of 8 to 9 years,
our country today is in a position to
export foodgrains from this country to
other foreign countries, I want to
ask you whether it would have been
possible if the @Government had not
come before the country with some
policy which is beneficial to the agri-
culturist. We cannot admit that the
agricultural sector after the nationali-
sation of banks has been neglected.
On the contrary, 1 can say that the
total credit to the agricultural sector is
picking up and it ig going up.

The ghare of the agricultura)l sector
in the total credit has gone up substan-
tially. I may prove by saying that in
1969 the percentage of credit that had
been given to the agricultural sector
was 2.2 and in 1981 it has come, if I
am not mistaken, up to 14.6. The public
sector share in this regard is estimated
at 159 per cent In 1968 the agricultural
sector’s share in the total advances
was Rs. 45 crores and in 1981, it has
risen upto Rs. 3,779 crores. Can we
say that the Government has not come
to the rescue of the agriculturists of
this country? If at 31l that was the
case would the agriculturistg of this
country  have produced an all-time
national record of 134 million tonnes of
foodgrains? If they have been able to
produce an all time record of 134 mil-
lion tonnes, can we say that the agri-
cultural sector has been neglected?
Nobody can say that by any stretch of
imagination.

There are S0 many points which
have been raised by the hon. members.
They have given valuable suggestions.
We have taken gerious note of them.
But gt the same time [ appeal to the
hon. Members not to discourage the
agriculturists of this country by say-
Ing, “You people are neglected, The
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Government or the party or the nation
is not aware of your difficulties and, on
the contrary, you have been neglected
with deliberating motives.” No, it i§ not.
like that. I may prove it once again
by saying what is the assistance tha_t
has been given py banks. I am nol
going into the cooperative sector. I am
just confining my argument to the role
played by natinoalised banks.

You may kindly take into considera-
tion what type of assistance is being
given to the weaker sections in the
agricultural sector.

As on March, 1980, Rs. 375.34 crores
have beep given to marginal farmers
and Rs. 304.11 crores have peen given
to small farmers. The total amount
that has heen given tg these small and
marginal {armers is Rs. 679.45 crores.
Now yoy have to analyse and find out
what is the amount that is available
from the banks for the agricultural
sector,

I may point out here the total
amount that is available from the bank-
ing sector to agriculture. There ig a
statutory requirement also. Banks
have to keep in the approved securities
and will the Reserve Bank of India
42 25 per cent of the total gmount that
is available. 35 pe rcent 1s the statu-
tory liquidity ratio. 7.25 per cent is
cash reserve ratio. Altogether it comes
42.25 per cent. Qut of 100, 42.25 can-
not be gdvanced, It should pe kept in
the Reserve Bank of India. Now, the
balance that ig 57.75 out of 100 will be
available for advances and for' assist-
ance to be given to all the sectors.
40 per cent of this 57.75 will o to
priority sector. I need not explaip 3t
great length as to what ig priority
sector.

Out of this 40 per cent of 57.75 which
goes to priority sector, 40 per cent
would go to agriculture sector
which works to 16 pointg of the total
advances out of which 50 per cent (of
the total direct lending in agriculture)
“vould go to the weaker sections, that
is, small gnd marginal farmers, This ig
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the position_ We have to meet the
requirement of agriculture out of this
amount.

Hon. Member Shri Ramavatar Shas-
tri explained the sectors which are
included in the priority seclor.

I will jus{ bring to the notice of the
Hon, House and through this House to
the nation that the present Gobvern-
ment has not neglected the agricul-
ture sector in any way at the cost of
the industry sector.

You may kindly note that the
amount that has been advanced as on
November., 1981, to agriculfure sector
is Rs, 4,439 crores.

Rs, 529 crores was t{he increase
during April—November in the years,
1980 to agriculture and this time, tnat
is; 1981, 1t has increased by Rs. 866
crores.

You may kindly note that similar
variation was Rs, 241 crores in the
vear 1980 to small-scale industries and
only Rs. 434 crores in the year 1981.

So far s the medium and large in-
dustries is concerned, the variation
in 1981 is only Rs. 383 crores.
Kindly take intp consideration the
variatiop that has stood as on April—
Novembey in 1981, so far as the agri-
cultural sector was concerned, it was
Rs. 866 crores. The variation that has
stood in this period, go far a5 industry,
medium and large, is concerned_is only
Rs. 383 crores. So, nobody can say
that the ,gricultural sector has been
neglected and that by holding dinner,
overnight, the industrialists get more
amount from the banks. This
stalement in mv humble submission
is not correct 1 may point out here
that the statement that has been
marlected by the present Government is
not correct. So far as the hon. Mem-
bers’ , conlention that the small and
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marginal farmers interests are neglect-
ed and that more harassment has Lbeen
causes to  them and more secu-
rily has been obtained from
them is concerned, I may submit that.
for agricultural loans, relaxed security
norms have peen provided for small
loans the norms are that loans upto
Rs. 5,000 are to be granted by the bank
against hypothecation of the assets
created out of the loan and no further
seurity would be required on such o
loan. A further concession has been
given in the case of small loans upto
Rs. 1,000 where 3 demand promissory
note is the only pasis for grant of loan.
Therefore, nobody can say that, so far
as small farmers and marginal farmers
are concerned, g lot of harassment
has been caused to them and they have
heen deprived of these loans and much
assistance has not peen given to them.

So far as industrial unity are con-
cerned, as | have said carlicr also,
24,550 units are sick today and Rs. 1808
crores are locked up. We have to {ind
out the reasons for this.

Some of the hon. Memhbers have
stated that, because of the credit cons-
traints, hecause money supply has heen
curbed  a lot of inconvenience has
been caused to the people. In this
context 1 may say that there is infla-
tionary pressure in the countiry and
we have to contain the inflation. We
can say that ours is one of the very
few countries that have contained in-
flation. Argument has heen made to
the effect that so many crores of peo-
ple are living below the poverty line.
We have to look at them. We have
to bring them to the mainstream of
national development process, in this
process, we have to help them. It that
is the case—and the argument has
heen made on the floor of the House
and even outside the House that prices
are going up, there is inflation—it is
the duty of everybody to cooperate
with the Government in order to con-
tain the inflation.

A number of points have been raised
@' dcal one by one, with the

points raised by the hon, Membhers. 1
will be very fast and I will be very

+
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brief. ‘1 will not waste the time of the
House,

Hon. Member  Shri Dhandapani has
stated that the banks have stopped
giving loans against gold ornaments.
No such instruction has been given by
the Reserve Bank to stop giving loans.

SHR1 UTTAM  RATHOD: What
about the cultivators? Are you giving
loans to the cultivators?

SHRI JANARDHANA POOJARY:
Yes,

SHRI UTTAM RATHOD: Two
months back, instructions were given
that no credit should be given.

SHRI JANARDHANA POOJARY:
No such instruction has been given.
On the contrary, we zre meeting the
requirements of the agricullurists, we
are meeting the requirements of the
proirity scctor. we are meeling the r1e-
quirements of the weaker sections.

21 hrs.

No such instruclions have been
given, 1 want to make j{ very clear.
At {he game time I may submit that
we are pot going to give funds for 1he
purpose of making profits or for the
puipase of hoarding., Every person
who needs money has to establish the
need first. The viability of the project
has to be established. Only then funds
will be made available,

It has been also stated by some of
the hon, Memberg that loans have been
given to persons who are selling pump
sets througn the bank and cash or
cheque will be given to the person

who sells the pump sets to the agricul--

turists, and that it has to be stopped.
In that context I may say that techni-
cal committees have been constitated
in States which bring out a list of
approved prands of pump sets gnd thig
approved list is circulated to 311 the
banks and the farmer is ¢ liberty to
choose from this list. An hon. Mem-
ber hag stated that in such States
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where such committees are not funec-
tioning, the banks may make such
lists. 1 hopes/the hon, Member will
definitely sppreciate that in such cases
such loans must continue to be given
in kind and not in cash.

Shri Ramavatar Shastri has made

out 5 point saying that money should

be made available to the agriculturist
and po reason should be asked. There
also I may say that they have to estab-
lish their need and the hon. Finance
Minister has made very clear-the
policy of the Government when there
was a discussion through call attention
motion through unstarred and starred
questions, The stand and policy of
the Government has been made very
clear to gll the people through this
House and to the pation.......

« SHRI SATYASADHAN CHAKRA-
BORTY: You have not gtudied the pro-
blem. You are not answering the
points. Relaxation of the rules—how
it can be made available easily, you
are not saying anylhing about {hat.

SHRI JANARDHANA POOJARY:
The hon, Member, Mr. Chakraborty
has stated what is the policy and philo-
sophy of the npationalised banks and
that the policy has to be announced
to-day here. I may say that the hon.
Member Prof. Rangaji has clearly
stated thay the Government ig going to
take note of it. Definitely the Gov-
ernmen{ has made it clear the policy
and 1 do not think that there is any
change in the policy as the position
stands as on to-day. The Finance
Minister has made it clear hy saying
that so far as the credit policy is con-
cerned, the industrialist or the person
who wants money should sstablish his
need first and the viabiljty of the pro-
ject is  the 'main consideration whiie
granting the loan. So far as thiz as-
pect is also concerned, there is no
doubt.

So far as Gobar Gas plants gre con-
cerned I may say that the ARDC pro-
vides. refinance to bankg for their loans
for installation of gobar gas plants.
Loans are made to individuals holding
minimum unit or cattle for install-
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lation of such plants. In the year -1982-
83 ARDC proposes to disburse Rs. 15

‘crores to banks for thjs purpose.

Prof. Ranga has made some points.
In the case of marginal farmers the
crop loans gre not expected to be more
than Rs. 5000, Upto this amount only
hypothecation of crops is required.
Similarly, for term loans also only
hypothecation of assetg created out of
the loang is asked for and rot mortg-
age of the property is required.
Professor Ranga and some other hon.
Members also made out a point by
saying that, at the time of natural
calamities, some concessions should
be given io the farmers.

I may say that firstly, re-schedulw
ing of the term-loan instalments due
is one of the facilities that nas been
given, Secondly, there is conversion
of the crop loan into a term-loan and
thirdly, there is advance of fresh
loans which will he given tc them,
No Panal interest is charged in such
a case. In case of non-wilful de-
faults bv the worst sufferers, reliaf
in the interest is also given. No
Panal interest is charged.

The  hon. Member  Shri Uttam
Rathod hags made out a point by say-
ing that no due certificate is requir-
ed. But, no-due certificate is requir-
ed for the agricultural loang to avoid
double and multiple financjng to the
same person. The facility regard-
ing the recovery of dues also ensures
the need-based lending. Some pro-
tection iz necessary there. That is
because both the cooperativegy and
commeilcial banks including regional
rural banks finance to the farmers
in the same area,

The lton, Members Shri Sidnal and
Shri Gliorpade asked for the appoint-
ment of a Parljamentary Committee.
So far as this proposal is concerned,
I may su™wmit that no Parliamentary
Committee is  necessary. The hon.
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Memberg have given their sugges-
tions and Government hag laken se-
rious note of them. Not only that,
sThere are also discussed in the Con-
sultative Committee. In these cir-
cumstances also, I say that no Parlia-
mentary Committee is necessary. I
hope the Hon, Members will be
satisfied  with this when I say thai
Government has taken serioug note
of the suggestions made by them and
due consideration will be given to
them.

As far as loans to allied activities
of agriculturisis are concerned, they
are given mostly to the agricultural
labourers and landless. A large
number of beneficiaries under the
IRDP wil] come under this category.
One more last submission that I
shall make ig this. After this I
shall conclude. So far as IRDP is
concerned... (Interrugtions)

SHRI SATYASADHAN CHAK-
RABORTY: You have said just now
that loans are given to the agricul-
tural workers.

SHRI JANARDHANA POOJARY:
That js under the IRDP, I ghall

-

bring that to your notice just now.

Instructions from the Government
and the Reserve Bank of India have
been reveated at frequent intervals
that the banks should give fu'l finan-
cial supporit to the implementation of
the TR.D.P. This also covers all
the; develooment blocks in the country.
It is proposed to assist 3,000 families
who have been identified as the poorest.
t comes to 600 familiies in
eacth block per year. During the
plan period—1980—85—there are about
5,000 such blocks in the entire coun-
try about 1.5 crore familieg are to be
assisted,

It is, therefore, essential that the
agencies responsible for the imple-
mentation of the programme provide
credit supvort to the specific schemes,
work in clozse harmony and  assess
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where they stand and how to pro-
cead with greater zeal. The budget-
ary allocation for the programme
during the Sixth Plan period was of
the order of Rs 1,500 crores. This
has to be shareq on 50:50 basis bet-
ween the Central Government and
the State Government jnstjtutions.
The credit envisaged was of the or-
der of Rs. 3,000 crores. In 1979-80,
when the programme wag being im-
plemented in limited Blocks, credit
mobilised was Rs. 148 crores. The
fisure for 1980-81 was placed around
Rs. 200 crores.

So, jt has been very clearly stated
that these are the programmes that
are going to help the agriculturists
and the farmers, I may alsp clear
the philosophy, the policy, of the Go-
vérnment also. (Interruptions)

SHRI S. B. SIDNAL: What about
the rale of interest?

SHR] JANARDHANA POOJARY.
As regacdg the rate of interest, you
Yourself have elaborated that I may,
for your information, detail it also
(Interruptions) I may submit here
that the point made out by you 1is
not correct. As regards short-term
credit for the seasonal agrjcultural
operations, the R.B.I. provides the
short-term c¢redit to the State Coope-
rative Banks at 3 per cent bhelow the
bank rate of interest The bank
ratec of interest is 10 per cent where-
as they are given at 7 per cent inte-
rest—not 4 per cent as stated by you.

SHRI UTTAM RATHOD: Anyway,
it is on the lower side-not on the
higher side. You should be happy
about that. I sajd 3 per cent instead
of 7 per cent.

SHRI JANARDHANA PONOJARY:
With your permission, I shall give
you the rate of interest charged.

The rate of interest with -effect
from 2nd March, 1982 in agricultural

-t

T
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and industrial advances of commer-
cial banks are given below:

_

— -

(1) Aericulturai advances Rate ol
interest
I‘% P.A.

(1} Short term loaus o farmer.

(a) Upte Rs. 5,000 | . 12°50

(b} Over Rs. 5.000 . 15°00

(¢} Above Rs. 270000 | . 17+ 50

(1) Tarm logs {(for not less an g years

{a) Mingr irrigation and land
developraent . . . 10-25

(b} Other purposes :

Gy Small fariners . S 1025
(B) Other fwrmers . 12°50

I do not think you require the
particulars for the small-scale indust-
ries,

MR. DEPUTY-SPEAKER: T think
the rates of interest are the same for
the industrial sector also, You bet-
ter let us know that also.

SHR] JANARDHANA POOJARY:
In Agriculture, the rate of interest
is better. 1 shall  just read out the
rate of interest for the small-scale
sectors also.

(i) Compaosite loans upto Rs. 25,000
{a) Backward Aveas . = . 1025
(L} Other areas . . . 1250

(11} Short-term: advances, limits ofe

{a) Upto and inclusive of Rs. ’
2 lakhs . .

15+00
(h) Owver Rs. 2 lakhs and up .

tv Rs, 25 lakhs . . 1750
{(c) Above Rs. 25 lakhs . . 1550
(1i1) Term Loans—
{a) Buckward arcas . . 12 50
(b} Other areas . . . 1350

These are the rates of interest.
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So, Sir, I am grateful to Mr. Uttam
Rathod for bringing up this Short Dura-
tion Discussion here, The other
hon. Members have also given their valu-
able suggestions. As I stated ear-
lier, 1 have taken note of them seri-
ously—not lightly as made our by the
hon. Member, Shri  Ghorpade—-—cven
though the number here now js verv
thin.

MR. DEPUTY-SPEAKER: You
have rejected the demand ifor the

appointment of a Parliamentary
Committee,
SHRI JANARDHANA POOJARY: I

have already stated about it. I am grate-
ful to all the
taken part in this discussion and who have
given their valuable suggestions.

SHRI RAJESH PILOT: You have
misunderstogg some of the disgussion
of to-day. To-day's discusston  was
how to promote farming so as Lo
bring it on par with the industries,
We did not ask him what had been
done. We also did not say that
nothing had been done. Of course,
a lot of progress has been made. We
said that with the rise in cost of
living index, the standard of living
of the farmers is also going up high.
That was what we were saying and,
through our speeches, we wanted to
know the efforts he could make to
give more {facilities to the farmers
S0 as to bring them on par with the
facilities offered to the industries
That was our idea. But, Sir, he has
not thrown any light on this,

MR. DEPUTY-SPEAKER: 1 think
in farming, the peasants are given
so much of importance as« in the in-
dustrial sector  This is what he
says.

SHRT UTTAM RATHOD: We hawve
never denied that.
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SHRI RAJESH PILOT: The chan-
nels which are easily available o
the industries can also be utilised by
the farmers.

MR. DEPUTY-SPEAKER: That is
all right. Mr. Poojary, you may
now lay the Papers on the Table,

21.15 hrs.

PAPERS LAID ON THE TABLE—
Contd.

The Deputy Minister in the Minis-
try of Finance (SHRI JANARDHA-
NA POOJARY): I beg to lay on
the Table—

Notifications under Customs Act
and an Explanatory Memorandum.

(1) A copy ecuch of the following Nou-
fications (Hindi and English versions)
under section 159 of the Customs
Act, 1962:-

(1) Notification No. 110]82-Cus-
toms publisheg in Gazette of India
dated the 16th April, 1982 exempt-
ing jron or steel casting and forg-
inggs falling under sub-heading
73,33/40 of the First Schedule to
the Customs Tariff Act, 1975 when
imported into India, from sg much
of that portion of the duty of cus-
toms leviable thereon which is in

excess of sixty per cent ad valorem.

(ii) Notification No, 111/82-Cus-
toms published in Gazette of
Indja datedq the 16th April, 1982
exempiting alloy steel (excluding
stainless steel) and high carbon
steel falling under sub-heading (1)
of heading 73.15 of the First Sche-
dule to the Customs Tarif Act,
1975 when imported into India,

© from so much of that portion of the
duty of customg leviable theraon
specified in the First Schedule as
is in excess of sixty per cent ad
valorem,
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